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Mr, CHAIRMAN: Please, Mr.
Bhupesh  Gupta. Mr. Amolakh
Chand.

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, 1958—
continued

SHrt AMOLAKH CHAND: Mr.
Chairman, it is with a genuine and
real feeling of grief and sorrow and
pain that I rise to support the Bill
which is for consideration before this
House.

[MR. DepuTy CHAIRMAN in the Chair.]

I do not only belong to the city of
Banaras, but I have got all that I have
today by being in that institution.
For six years, from the year 1923 to
1929, when the revered Mahamana
Pandit Madan Mohan Malaviya was
the Vice-Chancellor, I recollect the
love and affection which the
University teachers and the Vice-
Chancellors used to bestow upon the
University students. That was the
practice then. Every student had some
contact with every professor and the
Head of the Department’ and the
Principal. Now, Sir, it was so even in
the case of those day scholars who
were' not residing within the campus
of the University. I am also one of
those who, having left the University,
have never participated in this
University’s politics or anything of
the sort, and I have no desire even
today to do any such thing. My
approach to this Bill, therefore, is—I
would respectfully submit before the
House—a disinterested unprejudiced
approach, and it is from the point of
view of a layman living in the city of
Banaras that I have been reading the
Report which has been submitted by
the Mudaliar Committee. As I have
already indicated, I am supporting the
action that has been taken by the
Government. I would probably have
avoided and would not have been
tempted to go through the Mudaliar
Committee Report, but what I found
yesterday was that even learned
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Vice-Chancellors like Dr. Kane have
got an impression that whatever is
written in the Mudahar Committee
neport 1s tue teuwn, wne whole truth
and nothing but the truth, except
that there may be some exaggerations
here or there. It is with pain that I
refer to this Committee. This Com-
mittee was appointed in July 1957
with five eminent persons of India.
We know what a five-person commit-
tee means, The whole system of
ancient panchayats had been drawn.
from wise persons, independent
persons who looked into things. In
fact, they were no less than the Panch
Parameshwar. I do not know whether
in the city of Banaras, they went to
gain darshan of Viswanathji, when
they had no idea to enter even the
campus of the University. What they
did and what we know about it is.
that they sat at Nadesar House:
Some members were present on some
days; some were absent on some days
and the Vice-Chancellor was the
person who was representing the
University before that Committee.
Now, Sir, I have tried to understand’
with all compassion and sympathy
as to how these five persons could:
come to such a conclusion. If you see
with the experience which we have
of the committees that are appointed,
we always find that there is some
secretariat provided for the commit-
tee. Here, if you see page 1 of the
Report, what do you find? You find:
“The following be appointed to
enquire into and report on the said-
matters relating to the University.”
You find only five names. If you see:
any report which has been published,

or which has been submitted to the
Government, you will find in the
end an acknowledgement of the
services of the secretariat, thr

secretary and other persons who have
co-operated with the committee. T’
wanted to find something like that in
this Report but I could not lay my-
hands on it.

SR T. PANDE (Uttar Pradesh):
The Vice-Chancellor was there.

SHrRt AMOLAKH CHAND: I know:
the Vice-Chancellor was there. Ui
|
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would like the House to look into
the document of this Committee. He
was acting as the Secretary of the
Committee. That is why I have begun
like this, Let us come to paragraph 3.
What do we find there? The Commit-
tee had given some date. As the time
is very short, I would not like to go
into details, but I would like to
convince thc House that all that has
been done has tarnished the name of
the great University, has put us all
to shame, and that is not because the
Government is going to take this
action. We are proud, at least I am
one of those who feel that this was a
proper occasion when an Ordinance
should have been issued, and probably
to maintain the discipline in the
University among the students and
the teachers it is necessary that more
serious steps may be taken. I am
proud of that action., But, Sir, I hang
my head in shame, being an ex-
student of that University, that such a
document was published. What I was
pointing out was there was not
sufficient time. The memoranda could
not be sent and all that. And what do
wel find in the end? As the time was
inadequate the time was extended.
In addition to the several letters sent,
the Vice-Chancellor was also request-
ed to notify that the Committee would
be glad to receive any memoranda and
would consider any requests for inter-
view. That is why I was submitting,
Sir, all these inaccuracies, errors of
fact, non-shifting of evidence, and so
on would not have happened if there
had been an efficient secretariat
attached to this Committee.

Now, Sir, what do we find? We
find in para. 5 “that the Committee
arranged to hear evidence in three
places: Banaras, Madras and Delhi

. in addition to representatives of
unions, ete. etc, some prominent
citizens of Banaras and such other
persons as wished to give their views
gave evidence.” I have gone through
the list of witnesses who appeared
before the Committee. 1 have been
born and brought up in the City of
Banaras. I know who are the persons
prominent there, and any person

|
|
|

. attached
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coming from the U.P. does know who
are the prominent citizens of Banaras.
But what do we find? Not even the
respectable citizens who were not
to the University were
called. Whether they are Members of
the State Legislature or Members of
Parliament, was any one of them
contacted by this Committee to
enquire and to find out what the
actual difficulties were in the adminis-
tration of the University? Sir, I
wouid go a step further. I do know
that the hon. Minister of Education
does know the Education Minister of
the U.P. Does he know or does he
not know—the Enquiry Committee
might not have known—that he
happens to be a citizen of Banaras? 1
mean Pandit Kamalapathi Tripathi,
the present Education Minister of the
U.P. We find in this Report that the
State Government also contributes
something towards the University,
and the contribution of the State
Government. in the year 1957-58 was
non-recurring Rs.  1,72,498 and
recurring Rs. 2,98,250. This figure may
not be impressive, but my learned
friends, the Vice-Chancellors and
ex-Vice-Chancellors, in the House,
will agree that it was the duty of the
State Government to provide more
colleges, and that they would not
have allowed a change in the
character of the University which was
a residential University, Do those
hon. Members who have argued thus
know how many degree colleges there
are in the City of Banaras? Is it not
provided in the Banaras Hindu
University Act that the campus of
the University will be extended to a
radius of fifteen miles? Where are
these colleges to be affiliated? Only
recently we heard about the Gorakh-
pur University. It has been suggested
in the Report that now colleges may
be affiliated to the Gorakhpur
University. I know that the Queens
College of Banaras was affiliated to
the Allahabad University till the
Montford Reforms came, and there-
after it became only an intermediate
college. Now that has been again
turned into a Sanskrit University
with Vice-Chancellors and all that.
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Sir, what I was submitting was that
a proper enquiry was not made.
fair and impartial enquiry was not
made. The whole Report gives an
impression that an only one-sided
case was put. Sir, as Dr. Kane was
telling, that he had received a
pamphlet from Professor Mukut
Behari Lal, witness No. 8, there have
been lot of other pamphlets. I have
got one or two. I did not care to get
more or to know more about these
things, because after reading one or
two pamphlets and knowing things as
they are, it does appear that the
whole Report is not very fair.
(Interruption) 1 do not want to use
adjectives indiscriminately because I
know that what we say here is going
to have repercussions on the education
that is going on in the Banaras Hindu
University. Therefore, Sir, I want to
speak with great restraint. When 1
submit that the Report is not fair, I
had no mind to speak on the Report
for the very simple reason that
persons knew that there was sufficient
discussion, but when I found that
even learned persons are misled, I
thought it was proper that I should
present these things before the House.

Now, Sir, I come to paragraph 8,
and that is about the present Vice-
Chancellor. I had no intention to say
anything about the Vice-Chancellors;
they are big persons; but the way in

which the name of Dr. Jha was
included to be recommended to the
Visitor is rather surprising. I refer

to the speech of Dr. C. P. Ramaswami
Aiyar where he says on the 8th April
1956:

“Very soon after I sent my letter
to the Visitor I had contact with the
President of India who is the Visitor
of this University, and with the
Ministry of Education, and I feel that
I could take this House into confidence
when I mention that the persons
contacted in the Ministry of Education
suggested the name of Dr. V. S. Jha
as the person who may be selected as
the Vice-Chancellor. It so happens
that I have never met the gentleman

A
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before and I have never known him.
S0 I have absolutely no knowledge of
what is the background for the
nomination of Dr. V. S. Jha. But I
may mention that persons in the

Ministry of Education seem to be
very highly impressed of him and
consider that he is very highly
suitable.” He may be very suitable,

Sir, but how many votes did he get?
Anyway, I am not at all concerned
with it. I know and I have heard
something about Dr. Jha. He is a very
respectable man and a very social
man, He happens to be one of the
sons of the Principal of the Banaras
Hindu University Training College. I
have had the privilege of knowing his

father very well—the late Rai
Bahadur Lajja Shankar Jha.

Surt H. N. KUNZRU (Uttar Pra-
desh): He is living.

Sart AMOLAKH CHAND: I am

very sorry. Somebody told me like
this, I have very great respect for
him for the very simple reason that
I had the occasion to see him very
closely.

Anyway, that is not the point. The
point is whether there was inter-
ference and manipulation. When they
are mentioned in this Report, I would
like that a proper perspective should
have been taken.

I would like +to bring another
important point before the House
which ,deals with the students. 1
know there are people here who have
worked in committees and committees
and I would like to know if any of
those honourable persons would be
able to endorse the whole Report and
sign such a Report. I pointed out
what the difficulty was. Had there
been any secretariat, then, there
would have been a draft of the
Report; it would have been circulated
to the members, they would have re-
written the whole thing. What do we
find here in paragraph 30? They say
that the Divisional Commissioner has
said about the acts of indiscipline.
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“He has referred in his memo-
randum to students visiting houses
and lodges of disrepute and to
certain students being associated
with these.”

T do not know what they mean by
-this. Do they mean that the students
.of the Banaras Hindu University were
running these brothels? Or what were
they doing? I know something about
-that and I do not want that such dirty
‘things should come before the House.

I was surprised yesterday when two
very respectable persons, who were
-very brilliant students of the Banaras
“Hindu University and who were not

at all examined, have been con-
demned. I refer fo Justice Balaram
"Upadhyaya and to the Advocate-

General of Uttar Pradesh, Shri Kan-
haiyalal Mishra. I know them for
years and years from the University
itself. They are the most brilliant
people which Eastern U.P. has pro-
duced. But now, what has been said
.about them? I thought Mr. Sapru who
knows them both very intimately at
Allahabad . (Interruption.)
“They are your intimate friends, I
know.  Then, was it not a courtesy to
know about a person and then write
something about him—a man  who
‘'holds the position of the Judge or a
man who holds the position of the
Advocate-General of a State and both
-of whom are ex-students of the Bana-
ras Hindu University? I leave it to the
judgment of .

(Time bell rings.)

Mgr. DEPUTY CHAIRMAN: Please
‘wind up.

Surt AMOLAKH CHAND: I
winding up.

am

As you are asking me to wind up,
I would not go into the details of the
-case, But if you permit me, I would
say that I can prove to the hilt that
more than 50 per cent. of the infor-
mation on which this Report has been
‘based is not correct. But as regards
the general feature, the general
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scheme, for the administration of the
Banaras Hindu University, I wish
that there should be a trial given to
this. This is a temporary Act. I am
sure the hon. Minister would like to
bring in, as soon as possible, a com-
prehensive measure and get it referred
to a Select Committee. I might
remind the hon. Minister that this
House was pleased to name the late
Maulana Abul Kalam Azad as a
member in regard to the Children’s
Bill on which the hon. Minister was
also a member. There is no bar that
a Member of another House—a Minis-
ter—may not join that Committee. He
may not vote. I refer to Article 88.

Mr. DEPUTY CHAIRMAN: That
will do, Mr. Amolakh Chand.

SHrRi AMOLAKH CHAND: One or
two minutes.

Mr. DEPUTY CHAIRMAN: You
have taken seven minutes. If every
Member takes time like this, I am
afraid many Members will not be
able to speak.

Surr AMOLAKH CHAND: I want
only one minute more.

Surt B. B. SHARMA (Uttar Pra-
desh): What he is saying is infor-
mative. Let him say.

Mr. DEPUTY CHAIRMAN: Time
is limited, Mr, Sharma. If all the
U.P. Members must have a chance,

then there must be a restriction
time.

on

Surt AMOLAKH CHAND: Please
give me one minute. I will say about
the students and the teachers.

Mr. DEPUTY CHAIRMAN:
have already taken
Please wind up.

You
seven minutes.

Sur1 AMOLAKH CHAND: As a
Member of this House, I am proud
that four of our Members are on thae
Executive Committee of the Univer-
sity. Yesterday, a point was made .~
and T think that it is acceptable to all
—that all political parties made it
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clear that they had nothing to do with
the things that were going on in the
Banaras Hindu University. Let us
make an appeal to those boys and girls
to come and join those colleges where
their parents have sent them and ask
them in the name of this House to
work and get their minds healthily
geared. At the same time, let us
appeal that the Government of India
will sympathetically look into their
grievances and see that a Principal 1s
appointed to the Ayurvedic College
and that the whole strike is finished.
To all those who are not functioning
—either the Principal or the Vice-
Chancellor or the Pro-Vice-Chancellor
or the Registrar—let us make a re-
quest and appeal to the good sense of
all the boys and the parties, let the
University function in a proper way
so that it may be able to produce
better boys and girls for the future
of India and let the dream of the late
Malaviya mature. Thank you.

Surt H. N. KUNZRU: Mr. Deputy
Chairman, I should like to begin by
paying a tribute to the high sense of
duty of the teachers of the Banaras
Hindu University who have carried
on their work in somewhat difficult
circumstances. It is their sense of
discipline and duty that has been an
example to those students in these
difficult days. The morale of the
teachers is high and they have con-
sistently conducted themselves ‘in
such a way as to raise the dignity of
the University. I must also, Sir, ex-
press my appreciation of the attitude
of the vast majority of the students of
this University. They have shown
a sense of discipline and a regard for
their University which deserve a word
of recognition from the House. They
are regularly attending to their
studies and the classes are going on
in spite of the efforts made to create
excitement amongst them.

Sir, I shall give some example of
the way in which both the teachers
and the students have conducted

{ themselves in trying

'
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circumstances.
Some time ago, a hunger-strike was
undertaken by a student of the Law
College. How did the students of the
Banaras Hindu University react? I
have copies of the resolution passed
by the students of the Mining and
Metallurgical College, by the stud-
ents of the College of Agriculture
resident in the Radhakrishnan Hostel
and by the students of the Depart-
ment of Pharmaceutics, The resolu--
tion passed by the students of the
College of Agriculture who are living
in the Radhakrishnan Hostel says:

“This meeting of the students of’
the College of Agriculture resident
in the Radhakrishnan Hostel has
learnt with deep concern that some:
students of this University have or-
ganised a hunger-strike by Shri
Shiv Nath Tiwari of the Law Col-
lege to protest against the Banaras.
Hindu University Ordinance passed
by the President of India and the:
Mudaliar Committee Report., With-
out expressing any opinion on the:
Report and the Ordinance, we feel
very strongly that this move by a

small minority of students is cal-
culated to disturb the peace and
the academic atmosphere of the

University and inflict needless suf-
fering on the large majority of
students who are sure to pursue
their studies unhampered by such
disturbances. The inmates of this
hostel condemn unreservedly this.
move of hunger strike.”

1 .M.

The resolutions passed by the stud-
ents of the other institutions men-
tioned by me are on the same lines.
I, therefore, need not read them out.
I should only like to read out a sen-
tence from the resolution passed by
the students of the Department of
Pharmaceutics. They say:

“Without going into the merits or
the demerits of the Mudaliar Com-
mittee’s Report, we feel that such
an act . 7
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—that is, an act of the kind mentioned
in the previous resolution—

. on the part of the students
is not only unjustified but also very
much unlike educated citizens of
a democratic nation and we are
afraid this might bring a bad name
to the student community in gene-

ral and the University in parti-
cular”.
I am sure, Sir, that everyone will
appreciate the courage with which

the students acted in the face of a
threatened hunger strike. They re-
fused to get excited and continued
actually to pursue their studies, Sir,
there is a hunger strike still going
on. This has been undertaken by
another student but a large body of
students, whatever their views about
the Mudaliar Committee, realising
that the entire future of the Univer-
sity is at stake, have refused to allow
themselves to be misled by those who
wanted to bring the good name of
the University into disrepute. Sir,
they have shown a regard for the
dignity and rehabilitation of Mala-
viyaji’'s University which is above
praise.

Sir, I should like to refer to ano-
ther point also before I deal with
points relating to yesterday. The
teachers and the students are pained
by certain remarks made by the
Mudaliar Committee. A great deal
has been said about the phrase “the
Eastern Group” by several speakers.
I shall not, therefore, consider my-
gelf justified in referring to it. I
shall only say that I regret as much
as other hon. Members that a phrase
lending itsel! to so much miscons-
truction should have been used by
the Committee when it had no desire
to condemn either all the teachers or
all the students. In fact, it recog-
nises the praiseworthy attitude of the
majority of the teachers and the
students. As regards the remark
about the students going to brothels,
well, this again, is somewhat wun-

| guarded and everyone acquainted
| with the students of the Hindu Uni-
| versity will say that in general they
i

, students of any other University.

members of the Committee to tar all
students with the same brush. They
have brought certain facts that came
to their notice to light but that did
not imply a condemnation of

University.

1

I should also like to refer to the
inadequate appreciation of Acharya
Narendra Deva’s work as Vice-Chan-
cellor of the Banaras Hindu Univer-
sity. 1 was a member of the Exe-
cutive Council while he was the
Vice-Chancellor and I know the diffi-
culties that he had to contend against

in the discharge of his duties. It is
a matter of ordinary knowledge in
Banaras that he considerably im-

proved the discipline in the Univer-

not possessed for some years,

Sir, I have already said a word in
praise of the students of the Hindu
University generally but I fear that
I mannot include the students of the
AWurvedic College among those to
whom I have paid a tribute. These
students have certain grievances
which were referred to yesterday by
some speakers. They have a body
which calls itself, “The Banaras
Hindu University Students’ Action
Committee”. This body has put for-
ward six demands, two of which relate
to the Ayurvedic College and the deg-

rees of the Ayurvedic College. They
are:

(1) appointment of a permanent

Ayurveda having expert
knowledge of modern medi-
cine and Ayurveda, and

the College of Ayurveda.
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are as upright and honourable as the -

Though I have said this, I feel sure-
that it was not the intention of the:

the
entire body of students of the Hindu.

sity and gave it a tone which it had'

Principal for the College of -

(2) recognition of the degree of -
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As regards the first point, the Selec-
tion Committee recommended a par-
ticular person for appointment. The
Executive Council of the University

approved of the selection and the
Vice-Chancellor has made every
.effort to secure the services of this

person for the University but some
thing or the other has happened and
he has not been able to take up the
appointment that the University
wants to offer to him. I understand
that he is not willing to take up the
Principalship of the Ayurvedic Col-
lege. More light ought to be shed
on this point than has been shed so
far and 1 hope that the Minister
in-charge of the Bill will make it a
point to place all the facts on this
point before us so that both the public
and the students of the College may
know what the exact position is.
However, the grievances of the stud-
ents in this matter, I think, deserve
sympathetic consideration, They
ought to have a Principal who will
be sympathetic to them and, at the
same time, be an efficient surgeon.

As regards the recognition of the
degree of the College of Ayurveda, I
do not know what exactly is meant. If
it is desired that this degree should
be recognised as equal to the M.B.B.S.
degree, I wonder whether the Indian
Medical Council will agree to it. But
in any case, I should like to know
what consideration this demand has
received from ‘the authorities. Has it
been considered? If so, at what stage
does the matter rest?

Dr. R. B. GOUR. May I inform the
hon. Member that just this morning,
I have received a letter from the
Health Ministry that this quegtion can-
not be considered because the Indian
Medical Council does not want to dis-
cuss this type of a question.

Surr H. N. KUNZRU: What?

Dr. R. B. GOUR: The Consultative
‘Committee of the Health Ministry in
response to my query has, in a memo-
randum, stated that the Indian Medi-

f

(Amendment) Bill, 19582846

cal Council has never thought of re-
cognising such a degree.

Surt H. N. KUNZRU: 8Sir, I have
already referred to the body which
calls itself “The Students’ Action Com-
mittee” and I have read out two of
their demands. They made four more
demands and they are:

(1) Restoration of the
sity’s autonomy.
(2) Withdrawal of the Mudaliar
Committee’'s Report -and the

Ordinance.

(3) The institution of an open
judicial enquiry into the
charge of moral turpitude;
and

(4) Removal of the present Vice-
Chancellor in case he fails to
contradict and condemn the
portions of the Mudaliar Com-
mittee’s Report which are
based on wrong facts and
wherein the students and the
teachers in general, have been
scandalised.

Univer-

Sir, we can see that when this Bill
{s passed, it cannot be expected that
the Mudaliar Committee’s Report will
be withdrawn, or that anything will
be done to give satisfaction to the stu-
dents on this point. I am full of praise
for the attitude of that large body of
students of the University who, what-
ever their feelings with regard 1o the
Mudaliar Committee’s Report might
have been, decided themselves and
counselled their fellow-students to
observe self-restraint and to remember
that if they did not attend to their
studies and keep up the reputation of
their University, their interests would
be permanently injured.

Sir, T have read out these demands
to the House now so that the House
might know what their character is
and who are the students that we have
to deal with in connection with what
is going on in the Hindu University.
Though I have recognised that the
students of the Ayurvedic College have
a genuine grievance, I cannot admit
that they have, therefore, a right to
adopt any method, to draw publie
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attention—the attention of the public
and of the Government—to their de-
mands.
reference was made yesterday cannot
be approved of by anybody here. In-
deed, it must be condemned, both in
their own interests and in those of the
University.

My hon. friend, Dr. Raj Bahadur
Gour, referred to the demands of the
students of the Ayurvedic College yes-
terday, but never said a word to show
his disapproval of the manner in which
they were acting. Consider the atti-
tude of the students on the one side,
the self-control that they have exer-
cised and the courage that they have
shown in condemning those who want
to bring about hunger-strikes and to
create excitement in the University,
and the attitude of some Members of
this House, particularly my hon.
friend Dr. Raj Bahadur Gour, who
went to Banaras recently in regard to
this matter. Sir, my hon. friend, Prof.
Wadia, yesterday referred tothe . . .

Dr. R. B. GOUR: You are worried
about the consequences, while I am
worried about the causes.

SHrr H. N. KUNZRU: My hon.

speaking
yesterday, did not bear in mind that
we were discussing the affairs of one
of the premier educational institutions
of India. He could not resist the temp-
tation of dealing with this matter as
if it were a political affair.

My hon. friend, Prof. Wadia, refer-
red yesterday to the picketing of the
house of the Pro-Vice Chancellor and
that of the Registrar by the students.
He also referred to their demand that
the Vice-Chancellor should not return
to the University. Can anybody with
the interests of students at heart, who
cares at all for education or for disci-
pline or for the progress of the Bana-
ras Hindu University ever overlook
this attitude, the students of the Ayur-
vedic College wanting to cut off the
telephone lines of the Registrar, the
Pro-Vice-Chancellor and then the Pro-
ctor and surrounding the Registrar’s

I think their attitude to which '
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office? Whatever the Mudaliar Com-
mittee may have written, is this to be
overlooked? Is this not to be expli-
citly condemned? Is there any justi-
fication for this attitude? 1 cannot
see, Sir, any reason for the continu-
ance of this state of things.

Sir, a great deal has been said about
the Mudaliar Committee’s Report and
the agitation that has been carried on
against it. I should like to read out
the last paragraph in this Report
which is given the heading-—Epilogue.
It runs as follows:

“It is not surprising even before
steps were taken to draw up the
report, there should have been
representations, made to the Presi-
dent and an agitation should have:
been set up regarding the composi-
tion of the Committee, the manner 1n
which the proceedings were conduct-
_ed, the defects in regard to selection
of witnesses and the receipt of
memoranda, etc.”

These are the things, Sir, to which
many of the Members here referred.

“We are not surprised at the
insinuation that the Committee has
been guided by the Vice-Chancel-
lor and others connected with the
University that persons were pre-
vented from expressing their views.
Nor is it a matter of surprise that a
certain number of persons should
have been asked to send to us
or to the Visitor complaints
about the Vice-Chancellor and
others and about the whole pro-
cedure of this Committee. From our
inside knowledge of the working of
this University, we feel that these
manoeuvres and these doubtful me-
thods of prejudicing the report even
before it has been published have
been involved because of the fear
entertained by those who are large-
ly responsible for the present state
of affairs that their part in the
deterioration of the University
would be taken serious notice of.”

Sir, I have read this out in order-
that it may not be necessary for me
to deal with the allegations that have-



.2849Banaras Hindu University [RAJYA SABHA]

[Shri H. N. Kunzru.]-

been made by several hon. Members
with regard to the matters mentioned
in this extract. Anyone who reads
this extract will know the character of
the criticism that has been levelled
against the Mudaliar Committee’s Re-
port.

Sir, Dr. Raj Bahadur Gour suggested
yesterady that in order to restore nor-
malcy in the Banaras Hindu Univer-
sity, the Vice-Chancellor should
resign. Sir, while Dr. Raj Bahadur
Gour condemns the Vice-Chancellor,
‘there are others who have borne testi-
mony to his worth, men like Pandit

Igbal Narayan Gurtu, Shri Achhut
Patwardhan, Shri Rajaram Shastri,
-Shri Rohit Mehta and others. What

have they said?  After referring to
what the Prime Minister had said in
the Lok Sabha regarding courage and
integrity, they say:

“He has courageously borne the
attack of the demonstrators and has,
in spite of severe provocations, kept
_his balance of mind. We would
like to express our sense of appre-
ciation of the way in which the
Vice-Chancellor and other officers of
the University have faced the situa-
tion. They have prevented the situ-
ation from taking an ugly turn by
bearing all attacks with a grand
sense of courage.”

Sir, this paragraph the P.T.I. did not
think fit to wire when it wired the
substance of the other paragraphs of
the statement. Now here is the testi-
mony of people who have no reason
to be prejudiced in favour of or against
the Vice-Chancellor.

Again, Sir, let us consider what the
Vice-Chancellor’s resignation would
involve. It is thought by some people
here that it would be a simple matter,
one officer would make way for ano-
ther, but I am sure that their experi-
-ence of life enables them to realise
that the resignation of the Vice-Chan-
~ce'lor would have far-reaching conse-
quences. What would his resignation
mean, Sir? It would mean that the
Pro-Vice-Chancellor and the Treasurer

'y
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against whom also an agitation is
going on, will have to resign, and it
may be, Sir, that later on the Regis-
trar may be compelled to resign. Now,
Sir, if this happens, if none of the res-
ponsible officers of the Universily is
left, what will the Reviewing Com-
mittee do? If you want that the pro-
vision relating to the Reviewing Com-
mittee should be deleted from the Bili,
say so clearly. But you cannot achi-

eve your purpose in this indirect
manner.
Surr B. B. SHARMA: Will the

the Reviewing Committee review the
cases of the opposition group people
also?

Surt H. N. KUNZRU: My hon.
friend should read the clause relating
to the Reviewing Committee as
amended by the Select Committee.
Shri Raj Bahadur yesterday also said
that while he knew that there was a
pressure group in the University
he must also point out- that there
was another pressure group form-
ed by the Vice-Chancellor.
Suppose my hon. friend is the Princi-
pal of a college and some teachers
band themselves together in such a
way as to lower the discipline and
prestige of the college, will it be his
duty or not in these circumstances
to speak to the other teachers, to
point out to them what their duty
requires under these circumstances?
And to save the reputation of his
college it will clearly be his duty to
act in this manner. Can the Vice-
Chancellor be regarded as the head
of another party because he has
persuaded a large body of teachers to
act in a way consistent with the best
interests of the University and can the
demand justifiably be made for his
removal on the ground that he is
also the leader of a party? Sir, the
Vice-Chancellor would have failed in
his duty if he had not met the teachers
and the students, tried to raise their
morale and to impress on them their
duty at this juncture. I have nothing
but praise for him for having carried
out this difficult duty, and the success
that has attended his efforts is his
best reward.



2851 Banaras Hindu University [ 11 SEP. 1958 ]

Sir, there is only one other point
that I should like to refer before I sit
down, and that is the provision relat-
ing to the Reviewing Committee in
the Bill berore us. Sir, 1 greatly
regret that the amendment made by
the Select Committee has  been
.accepted by Government. There are
two reasons why I do not approve
«2of this amendment. It is possible,
under the Bill as amended, as
pointed out by the Education Minis-
ter, that the very people on account

.-of whose conduct an Enquiry Com-
mittee had been appointed, may bring
complaints against the  Vice-
‘Chancellor, and when they are
received by the Executive Council it
will have no right to comment on

‘them. Its only duty will be to
‘forward them to the Solicitor-
‘General. Now, 8ir, is this amend-

‘ment likely to conduce to the main-
tenance of discipline? Is it likely
to encourage that large body of tea-
chers and students who have stood
'by the University and who have had
the courage to face the possibility of
undergoing odium by condemning
hunger-strikes? What was the
‘Government thinking of when it
.adeepted this provision? Now, Sir,
consider the introduction of the
‘Solicitor-General in the provision
relating to the Reviewing Committee.
What has the Solicitor-General to do,
Sir? References to him will only
mean more delay when it ought to be
sour duty to expedite the settlement
of all matters which have to be
placed before the Reviewing Com-
mittee, as much as possible.

Sir. I have heard a great deal about
the autonomy of the university., We
‘have all, Sir, in our own way, I mean
those of wus who ©belong to any
university, have tried to resist
‘Government interference in it affairs.
I am connected with more than one
university and I remember no occasion
when I did not do all I could to
prevent any encroachment on the
rights of the Executive Council of the
University in administrative matters.
But the autonomy of the University
must be used wisely. If it is not
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wisely used, if there are complaints
against it, an enquiry will have to be
made into its affairs. Well, an
enquiry was made, Sir, into the affairs
of a university with which I have
been connected for forty years, the
Allahabad  University; I mean the
character of the report of an Enquiry
Committee will depend entirely on
the manner in which the autonomy
has been used. If it has been fiagrantly
abused, if it has been taken advan-
tage of to mislead the students and
to create conditions in the university
to compel one Vice-Chancellor after
another to lay down his duties in
disgust, then it is not autonomy but
autocracy of those who by gathering
a few people round them are able to
create conditions in which neither
administration nor academic work can

be properly carried on. And in
these circumstances it was the
duty of the Government to take

adequate measures to curb the power
of some people to do mischief. I am
glad, Sir, therefore that this Bill has
been brought forward and I give it,
nothwithstanding the change made
in the clause relating to the Review-
ing Committee, my full support »ut
I hope that the Bill which will com-
prehensively amend the  Banaras
Hindu University Act will soon come
before us so that this temporary state
of things may come to an end as
quickly as possible.

Mgr. DEPUTY CHAIRMAN: Mr. B.
B. SHARMA. Fifteen minutes.

=t aw fagrd =i 0 ITETfa
wEIR, WA FU G | qAF (A% Y A
AE FEAE VT TG A T E AN
& HTYHT 7Y 574 | A2 748 HET |

qa+t ara ag § % afs g7 famafaan-

TmagfmE N Tad § a1 SgF N

WM FT & ) OF ar geeg A——wafE
7z frsafaarem #wm gan @7 A
7 qfi~—18% 2 % =7 3f7Ema & A
2au g & gumr sfagrs @ (T v
oY faurr 99 g9 F97 91 99 fawe
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[4T a5 fagrdr waf]

# ar% A1y ot gan g fe aar wn
et g, I°F F19 F19 ¥ #1f6-
wd W WX I9F FAT wHFIT G 1
IE ANY TN T AT 3| F @aewan
# (93 45 T 907 97 | HETHAT AT
ST St aF Afad 4 q= q= faeafaarag
w AT, q@i F oweUIewl Wi 9w &
FiF1eat & e SH1T T F79e7 T8
g1 qrat 91 | 3T fadad s ST
a1 {5 7g g9 9T fFdr 7 R 151 §
gAY Y 17 9 /T afcormy ag Fiar v
fe afz w4 gaT SuTFg ang N 7,
A g sT T G AT F | 39
F1E AT AT § % 39 a9 ot fewldw
T A HTAA I8 T|@ F AT, ARG
F T FEAT 93T & % S9 I W um
79 &¥zd o qvo & faard a1 1 ww
q AT 471 a9 2To T THIX &Y ZTove
3T T fawa faar | 98 99 39%
SR FT ALY AT | A AT T FL7T AT
g1 | STo T TAIE THF THT ATIHT AT
a1 ferg famafaamag 7 q@f swv
q37 ¥ OF eyrfaarar undfafaaa g
THT g ) AfFT AT S & safwrea
FT I9E ¥ 9g AT FIE QAT TIAFT T qar
FT 79 faad fF amg 7 arfas
AME ITIT ZT qF |

3% 1T AR AFATT ITeTqfa
TTo ULTHOT 838 T AFT {8¥s TF
I ATEZH FEAT 72 | SAF FHA A
AT &1 TEAST AT g2 ) IAFT AT
& s IF FT 47, FIT AFST ITFT AT
AT, MiF q7 7 @ & fog q9m9
RRTE 1 Q1 3% 997 § W--afz 3
oeAfF Fg TE giard | gl—
wrfea §, 937 O ¥ HT 98 I9E F
AT FZT T4 ZaT ET | FIE JT ST FF9
qF gt T, fReft FHTT FT W 7 99
HT ATST AT FAT, AFA ST agT & 99

f
|
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A FH AT Y OF AT FIET FAT
727 AT I HET 3T a9 F1 997 f&F
Ft A = Mg ATHET TS 9159
AGAT B AT |

st SumaAnafa ;. ag 99 faEe
TqAT & ATH AT 04T & |

st a fagrdt maf : § faege
agH F5 WE | A AT AW
Y gEW | T | Y Lo AATFA
F arg W ®IE AT AG gEI, AT
Mfars areEg & suW |7 W fara-
foqamem & wRT F1E TET TN AT,
fy gaTT Fr gAfefafeoT & gg
g, 99 IHIT § QT TFIAAT FT AETR
qT @ A1 W 3@ feafemew &
FrEATOT A AT NG 7 w@EgAdr &
qg | g ST FT 5T HL AT oy |
qraTd AT 39 F gA A AT T
THTC 1 Rl g8, qar agl Fel
ST gwaT & | Afew  TwEuwE
81 (84 ¥ Tre 7l gafsfafeT &
ST & ;T gAfefales o gg = gt
2 fra faanff afama &7 & #@
ey E—famwr  adifeae  dfed
g M FIE J|W F—I IF
0T agr IuEdy &Y 9Ty & 99 f g}
g 1At ¥ 1 =W, § R o JET
¥ SugasTfal & g F1E FEraa
T2} waar, 918 7 w1 & g, AT
& g, fret aref & € | wa fet g1T
Fr werrafa gafefafem ar srfwrear
¥ 7€ & fFg 78 ReFmaa 3w Tt |
§ fr g8 waaw Sy faawTem w4T
QI A FGHT FOO FHATET 0
A mew g My A g fr foa
i F gt sifae @ Afar §
AT ATGT-FEAT | F1E AGY (24T,
F faadtres feg o 1 1 AT AT
? fF 33 qdr Fifrw & fom T
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T dro dro THEATHT HAT 9 T
g aqd wEEgfer ifew J fae
" ATHY #T gEATq R IR g due
AZF-AEACT Agad I AT ¥ FH
e gy o | sAy fad w e far o)
TF HIEH &1 L2 A2, TF GT8q F1 Qo
gz, TF AT &1, ST 6 990 F @A
FTY q IAFT © FIZ AT TGHT 124~
FraaT g &1 fad v v faer 9
FALT IZ AT——HTEEIZLAT AITH TG
FaaTar g——fF g Fifaw 3
ar ¥ ATHT F AT & qT AR A foly
TF e FT fAfFgeT ATAeg T 9T,
IT 3 A1 ¥ 9t 7 § foay =g fafwex
ATASE FT IAT AT, AfET 7g & Frar
q7 f& ag 3T F AN FLQT AT
ey fF agaa g gar o,
afFT agl 9 g;  wifE
“Old order changeth yielding place to new*
I A AR T w® T A
|y AN A F w1 I A
fafgex #t T T &; FifE -
afq—— (fafqex )~ F7 33 799
faam & @ 981 FT %7 | TEEAHE &
FATA 9T IAFT X F1H AT &, J9T
& grar arfeg 1| fafr=t & =71 AR
Toee fegar | fome e & ¥ @
T ARG T ST 7 TF T 97 9T,
g §T "o dfo THEATT ¥ foay
g f& & v 7@ Svar AfEe aepae
fafredt & 9 AR wrasT G5 qTex
o gaA F@T qEF AT qEE B}
qgT TG AW § A §, T ART §
f& 3= &1 am fwde fFar s @
afe sasr ae fox o a8 faer M
aq Y F 7ETHT AT A9 T(qAL
%< fag m  afcrw gawT 98 & 5
fqa @m 7 Sawr A Gl fear 7
fageaey fog @ | sw faems
feq #4ET wA & qgar & gH@rafar
TER T § AT { qaam  qwAT §
60 R. S, D.—4.
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fr fw fpe & faoms  gaaala
[E T AL

Tlo »iAN AT qEATAE (Hew
goT) : FIT FT W@ & FaaEd ?

st st fagrdr amt @ qar Y
TG
These are:

1. Dr. Gopal Tripathi, Principal,
College of Technology, Presi-
dent of Teachers Associa-
tion;

2 Dr. Daya Swarup, Principal,

College of Mining and Meta-
Nurgy;

3. Dr. Ram Dev Misra, Head of
the Department of Botany;

4. Dr. Virendra Kumar, Lecturer,
Ayurveda College;

5. Dr. V. S. Dubey, Honorary
University Professor of
Geology;

6. Professor Radhey Shyam

Sharma, College of Technolo-
gy

7. Shri Gauri Shankar Tiwari,
College of Technology; and

8. Dr. Jagdish Sharma, Librarian,
Banaras Hindu University.

SHrR1 NAWAB SINGH CHAUHAN
(Uttar Pradesh): Did they belong to
Eastern U.P.?

Surr B. B. SHARMA: That is very
difficult to say. But every evil-
monger resides in Eastern U.P.
including that venerable gentleman
known as Shri Raj Narain Singh,
whose name so prominently figured in
the discussion this morning. That is
a poor area and men cannot go to
public  schools. These big guns,
whether they reside in Banaras or
whether they reside outside, have no

sympathy with poor men or poor
students whom the Mudaliar Com-
mittee so violently attacks. Here I

would like to read a little portion of
it. It is said:
“Of greater significance is the fact
that this University has come to be
looked upon by the student com-
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" munity of Uttar Pradesh in parti-
cular and parts of Bihar as a Univer-
sity to which admission should be
guaranteed for all students who
wish to join the University. The
result has been that at the time of

gt frfaer # T rE-aTs o W
7an & qt ag faifaen 918 i 3——3 a3
Tfaz &, ggr wifefrwe ST T
AR % TR §, 9% gHfaT §, A w%-
fooe & 1 &g @1 ag Fgr Smar ¥

admission, a great deal of pressure

Hindu University is depleted and

is exercised on the TUniversity

authorities to increase the number deserted. AT ATF g
ofhadmissions:; to admit ca'?didattlfs WeFTET AR a—gr T ¥
who may not come up to e ~ ~ . .
standards prescribed, and so on TAFS I-—AT FRl 2T ALY At

FIFTITE | 9% Fad faqifesw
AT AT G AT, 98 T WA ]
EEI RIS E R E I ik
2 fowd farey wavre & ¢ feafesg agr
© 7Y g 1 e ga7 faern av faamar
| fop for b i el § 3
[ 9T a1 997 9 92 Fg3 §——F Faar
g wdqr, wazan faeger o, fwe,
A AR F3 § |

and so forth.”

FgAATAMIA UG g B gL aF ...
(Time bell rings.) ‘

HoF 1T §, WUAT AT Fe&Y Ae&r
Fg 21 § A frae 3 fifwg

Mr. DEPUTY CHAIRMAN: I am
sorry there are only two hours and
fifteen minutes more.

st aw fagrd awt: F @ fyae
¥ 9z A § | qA A A I FaEAr
af 1

Dr. ANUP SINGH (Punjab): Mr.
Deputy Chairman, Sir, I am in agree-
ment with the general provisions of
the Bill. (Interruption) Sir, I would
like to make one or two particular
geueralisativns, fist about the Neport
itself about which a great deal has
been said. But one of the documents

, . s | that has been distributed to us by
st A fagrdt a9t © A | AT | Prof. Mukut Behari Lal, I think,

FG T FE FT a7 &1 FZT f& 97 9, deserves consideration. He is a man

of eminence and a great scholar, and
{F.f Bl ?’R_:r A= ar H’IEE mf I think in presenting this pamphlet
FraL §a §, agT o frafraat gf &

he has displayed a good deal of
191. persons have been employed in discretion and restraint. I would like
the University. I8 30 o 9To 3

to quote just a few lines. First he
IH AN SEY F & | AR

says about the Report that the Com-
mittee was hardly justified in casting
. aspersions on the national character
FATEar AR T FF AT @ G/@ | of the University. Sir, I am inclined
) % freaa y AR to agree with him. The time does not -
HHEY N ¥ T3 . EF&TFE’EI" permit me to go into any detailed
At aige ¥ fodee it € W) Tgd discussion. Later on, he says that:—
FAIFAT FATEE & | AT HY Fqfat
g & 1 7z fadifesm g & sgarar
& | T #T9 T WIS I TA7w AT
L g7 Ot fifesw 3ot e & 9%
T @ A fadifesw A &) sl wx

s gamawta ¢ € fqae
ST |

:AI'.
Q,

“It is true that a certain pressure
group has been trying for many
years to give such a shape to the
University as was detrimental to
its interests and could not be ap-
proved by the Mudaliar Committee.
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But it will not be proper to hold it
responsible for all of what it is
accused in the report.”

There again, Sir, I fully agree with

him. There is one more quotation.
He says:
“The Mudaliar Committee is

hardly justified in alleging that ‘in
the Banaras Hindu University only
particular types of persons from
certain geographical areas have any
chance to be appointed as teachers.
More than three-fourth of teachers
of professors’ grade appointed in
the University in the last seven
years belong neither to the pressure
group nor to the Eastern Dirtricts
of Uttar Pradesh referred to in the
Report as particular geographical
areas.” ‘

There is enough material, Sir, in this
pamphlet to indicate that the report
has not been altogether fair and that
it was one-sided. But having said this
I fully support the Bill because I feel
that the conditions in the Banaras
Hindu University had been deteriorat-
ing, and I think the Ministry perhaps
should have taken some steps much
eariler. But
habit of many of our Ministries that
only when they are confronted with a
crisis, they rush and improvise some
solutions. Now the mere fact that so
many eminent Vice-Chancellors were
compelled more or less to resign onc
after the other is enough to show that
things have not been going on all
right there. There is a speech by Dr.
Radhakrishnan in  which, whilz
referring to the appointment of Dr.
Jha as the Vice-Chancellor, he says
that he is sure that if the affairs of
the University were favourable, he
would serve for a longer period; that
means more than three years. But he
resigned after ten months. Later on
Shri Aiyar says that a certain group
has been trying to win their already
Jost battle through vilifications, false
propaganda and misrepresentations.
And there are many other quotations
from different Vice-Chancellors to
show that they were rather disturbed

untortunately it is the ;
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at the conditions that prevailed in the
University.

Now, Sir, as for the Bill itself, I
have one or two remarks to make. 1
apprehend that this rather forced

intervention may necessitate a longer - -

interference in the affairs of the
University. I do feel that when a
comprehensive Bill comes, it would be
possible to restore the normal auto-
nomy of the University. I personally
feel that we should re-examine the
whole  proposition whether it is
desirable for the Central Government .
to have any direct say in any of the
Universities. I am not quite sure
whether it is advisable, I think we
will have to re-examine the question.
I do not say that the Central Govern-
ment is not competent, but it has so
many things to do that I think it
would be well-advised to leave the
affairs of the universities in the hands
of the local people and restore their
autonomy. I think that some of the
things that are going on in other
universities also are not very happy.
Some of us have been receiving reports
of a very disturbing nature, and I do
hope that the Ministry of Education
wiil take some steps to find out what
I do
hope that we will not be confronted
with another stariling report when
things really go too far. I do not
wish at this time to go into any of
the problems that the University is
confronted with there, but I do wish
to draw the attention of the Minister
of Education to some of the things
which are alleged to be going on in
Aligarh.

avactly jo doindg an in Aligarh
exactly 1s going con Iin Aligarh,

Surr B. B. SHARMA: Worse things
happened but nothing was done there.

Dr. ANUP SINGH: Worse thinygs
happened, and the University is going
on.

Sir, with these few remarks I would
like to extend my complete support
to the Bill that is before us,

Sgrt BHUPESH GUPTA (West
Bengal): Mr. Deputy Chairman, I rise
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to speak on this particular Bill with
some measure of diffidence, because
I do not have that intimate personal
knowledge of the affairs of the
Banaras University which some of the
other hon. Members  possess, Yet,
Sir, as the controversy came up before
us, we took special care to familiarise
ourselves with the recent develop-
ments, and from our group in Parlia-
meut we sent two representatives, one
from this House and another from the
other House, to Banaras to study on the
spot what was happening there. They
came and reported to us. We sum-
moned from there our party members,
responsible party members and others,
to meet us in Delhi and they came,
and we got some more facts from
them. We had also met other eminent
men here in this city as well as else-
where in order to find out how they
viewed this matter. Naturally. Sir, we
approached this question objectively
and with a view to offering some sug-
gestions for the improvement of the
state of affairs in the University of
Banaras.

1 feel, Sir we will be completely
misunderstood if our point of view
were taken to be some sort of politicis-
ing the issue. There is always a
tendency on the part of hon. Members
opposite to attribute politics to what-
ever we say as if they are free from
all political touches. Here it is not a
question of politics at all. In fact we
have little touch with the manage-
ment of the University. We are
nowhere near the picture that way.
Maybe, some belonging to our party
are supporters of the students and
some supporters of the teachers. 1
do not know that. Therefore, Sir, 1
would ask the hon. Minister not to
understand what I say from a distorted
political angle just because a Com-
munist spokesman is speaking on the
subject.

|

Sir, the very first thing that I would

like to say in this connection is that

something, according to us, is very

wrong in the affairs of the University ; missioner. Was he
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there, and some things have been also
pointed out in the Mudaliar Cemi-
mittee’s Report. Sir, why Banaras?
Almost all other universities are liable
to some charges, and some are not
above some suspicion in the matter of
management. I am not going into
that. Sir, 1 was distressed to read
this Report of the Mudaliar Committee
for two reasons. Firstly, the authors
of the Report are supposed to be men
of importance and eminence, and 1
was at a loss to understand how such
eminent people could produce so
miserable a Report. I was a little
surprised by it. Not that everything.
they have said is wrong. In fact
they have stated that there are
cliques and other things. I agree that
there are cliques. But then, Sir.
many other things have been said
which no responsible man, talking
about a University, should have said
in the manner in which it has been
said. Sweeping observations have
been made against the student com-
munity in the Report, and no qualifica-
tion has been made in making such
observations. I will just read out
from paragraph 30:

“One aspect of life in the Univer-
sity which has been revealed by the
Divisional Commissioner is far more
surprising than any of the acts of
indiscipline. He has referred in his
memorandum to students visiting
houses and lodges of disrepute and
to certain students being associated
with these.”

Such a statement is made in the
Report. It is a libel against the Uni-
versity of Banaras, it is a libel against
the student community, it is a scurri-
lous statement which no responsible
person, no matter whoever he is,
should have at all made. Sir, I am
very sorry that such a thing was said
because it is a public document now,
and something which has been said
will continue to be there. I do not
know if they will disown the state-
ment. Then, the whole thing was
said on the basis of certain memoran-
dum submitted by a Divisional Com-
cross-examined?
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Was his evidence put to test? Have
we got the memorandum that is
spoken of here? Nothing of the kind.

[{TRE Vice-CHAIRMAN (SHrt P. N.
SapPrU) in the Chair.]

We are called upon to accept the
statement as it comes just because
some Divisional Commissioner has
cared to say something of that nature.
We reject that kind of statement as
a scurrilous statement. Our student
community is a fine community. You
may have sometimes some complaint
against them, but all through history
you have seen that our students are
generally  patriotic, decent, polite,
democratically-minded. This is what
I say. I do not think that the Banaras
9 Hindu University with such

great traditions of patriotism
is an exception to this general rtule
that obtains in our country. Why then
was the Banaras student community
singled out for this vicious and mali-
cious vilification on the part of a Com-
mittee or for that matter, a Divisional
Commissioner? I cannot understand
it.

Many other statements have been
made about the University and these
also rouse grave suspicions about the
competence of these people to go into
these affairs. I have understood from
my enquiry that these people did not
even visit the University. One of them
went there; others did not. They were
living somewhere, in some hostel or in
some guest house, from where they
conducted their enquiry. They finish-
ed their job anyway. What sort of an
enquiry is this made by these people
who lived miles away from the Uni-
versity and laid down the law and set-
out their findings without testing the
evidence before them? I would like
to know. Many other things have
been said. I need not go into those
things because this Report, according
to me, but for some of the true state-
ments, is not worth the paper on which
it has been written and it should be
rejected. I make it very clear that it
should be rejected. To understand

¢
]
v
H
|
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that there are cliques and all that in
the University, we need not appoint
such a flamboyant Committee to go
there and record its findings. This is
an endorsed fact that this state of
affairs exists not only the University,
but even in the Treasury Benches of
the Congress Party. For that, you do
not need an enquiry committee.

Dr. SurimMaTI SEETA PARMA-
NAND: What about the Communist
Party?

W

Surr BHUPESH GUPTA: Sir, the
most important point goes out of the
purview of the enquiry—finance. You
are not asked about it. Yet, we find
that the University Grants Commission
has made a contribution of a crore and
a half or so and this University gets
this money. Is it not right for the
Committee—a Committee which one
has to take seriously—to go into the
question of finance and administration?
Why do you keep these out of the
purview of the enquiry? I would like
to know.

Therefore, let us not build up a
very big case out of this Report which
could not bear examination. Place it
before any committee or group con-
sisting of people who will deeply go
into this matter, and the entire Report
will be regarded as something which
is unworthy of the gentlemen who
have produced. I cast no reflection on
them. Good men have done a wrong
thing. This is my view. I wish this
was not done. This Report has result-
ed in the loss of prestige of the Uni-
versity at Banaras. Let there be no
mistake about it. I understand that
fewer people are getting into the Uni-
versity than before because of that
particular Report. Banaras University
is being talked about in a derogatory
way in very many places outside the
State of Uttar Pradesh. Why is it so?
What have they done? If something
is wrong, you put it right, but do it
objectively, in a balanced way. But
there is no such approach in this
Report. ;

%
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Many suggestions have been made
and we have heard the speech of hon.
Dr. Kunzru. To him, everything is
fine. Mr. Jha has got his support.
Nothing is to be said about him. He
has only praise for him. Nothing but
praise. Well, Sir, I wish I could share
his feelings. Hallelujah to the gentle-
man under whose management such
crises have arisen. Much was spoken

yesterday about development. And it
is surprising, when the situation was
bad, this gentleman was in  Delhi,

met people spending much time. Why
was it necessary? What sort of an
enducator is e who comes to Delhi
for doing a little canvassing, rather
than facing the situation there and
trying to tackle it? I would like to
know how'long he had been in Delhi
and whom he had met, what he had
said. These are relevant questions to
be asked. I do not know Mr. Jha
personally, but I would like to know
these things. What did he do here?
He did not see any of us. He saw
many others, we know. Why are we
untouchables to him? If his was a
strong case, it should be brought to
us also. We are also a part of Parlia-
ment. He went in a partisan direc-
tion. The pressure group of Banaras
was projected here to do a little
pressurising. This is what we saw.
Sir, I say very clearly that the manage-
ment is at fault, The Treasurer, the
Registrar and the Vice-Chancellor
have to answer this. What is happen-
ing? It is no use trying to accuse the
other men when things go wrong and
here, in this Parliament, it is the
Government who is answerable. We
are told that the University is under
the Government and the Education
Ministry should give a better account
of its work in regard to the University
than it has so far done. Things have
gone wrong. It is said that the people
of Eastern Uttar Pradesh are responsi-
ble for this clique. Well, I do not
know that the people of Eastern Uttar
Pradesh were so bad as all that.
They are as respectable, as decent and
as honest as, I believe, the people of
Western U.P. What is the use of
saying .

*r

Tae VICE-CHAIRMAN (Surr P. N.

SaprU): As honourable as the people
of any part of the country or any
country.

Sur1 BHUPESH GUPTA: Well, that
is so. But this does not seem to bhe
the view of some honourable men.
The people of Eastern Uttar Pradesh
are being needlessly maligned. I do
not like it. I do not know what the
honourable man from Kumaon who
had migrated from Maharashtra, the
tiger of the Himalayas, will say. I
did not see him roar at all. I saw
him this morning

Tse DEPUTY MINISTER orF
EXTERNAL AFFAIRS (SHRIMATI
Laksuvr MeNon): Tigers do not roar.

Surt BHUPESH GUPTA: Well, I do
not know what tigers do. Of course,
they become vegetarian, I believe.
Sir, the hon. Member has discovered
that tigers are mute, That is not
right.

Therefore, let us not go into that
thing. Maybe, there may be some
bad people in Eastern U.P. Maybe,
there may be some bad people also in
Western UP. They are also equally
distributed. In that way, you cannot
find a solution to the problem. I think
it is a very justifiable demand that
the Vice-Chancellor should resign.
Hon. Dr. Kunzru may not wish so.
The resignation of the Vice-Chancellor
may change the position and it
will not be necessary for the
Pro-Vice-Chancellor and others to
resign. Well, I think the Regis-
trar, the Vice-Chancellor and the
Treasurer should be placed under the
searchlight of an enquiry a little bit.
As far as the Vice-Chancellor is con-
cerned, he has mismanaged the affairs.
I am not going into the educational
accomplishments of his, because he is
not particularly known for these, But
as an administrator, he has mismanag-
ed the whole thing. That is the point.
Why do you stick on when you have
lost the confidence of the students and
a section of the tcachers? When the
people of Banaras feel that you have
gone wrong, I do not think that the
Vice-Chancellor should be foisted

[
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upon the University in this manner, I
think it is good for you, good for the
University, good for the people of

Banaras, good for the people of Eastern ’

U.P, good for the entire UP. and
good for the whole of India for this
Vice-Chancellor to find some othcr
good and useful job. This is what I
feel. Therefore, this demand should
be considered. I am not pressurising.
I think that if he is out of the picture,
it will be better for the present and
things could be set rigit.

much has been
Dr. Kunzru

You will find that
said about the students.
was in full ery against the student
community. Why does not Raj
Bahadur Gour condemn the students?
Why don't you, Dr. Kunzru, condemn
the management? I can return the
question like that. It is they who have
taken the position that no student can
go wrong and the elder people start
condemning them. What sort of a
father will he be if he runs the
household and his’family by always
accusing his children and not looking
at himself? I would like to
know

Tae VICE-CHAIRMAN (Smrr P. N.
SaprU): The hon. Member has taken
sixteen minutes.

Sert BHUPESH GUPTA: I am
finishing.
Appoint the Principal and let the

other things go to the Medical Coun-
cil. Bring that into the picture and
then appeal to the students. The
students want education; they want
sympathetic treatment. They are not
rowdies collected there. Now, it is
possible to bring about a change in
the situation but if you stick to your
decree, if you stick to your position,
not make any change, then I do not
think any solution would be found.
Sir, the pressure group exists and I
am told so from my independent
sources. Mind you, they are all
Congressmen, not Communists, T I
produced the evidence of Com-
munists, you will be prejudiced.
Therefore, I talked to Congressmen,
P.C.C. Member also. All of them
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| have said that the pressure group
l exist™ but the pressure group is in the
[ pockets of the Vice-Chancellor. He
; presses the button and the group
i moves. That is the thing. I do not
! say that the other party is above all ~
! reproach. That is not at all my
#suggestion but it is they who are
responsible for it and for that the
Ministry of Education here is answer-
able. That is my contention.

_Sir, a comprehensive measure will
be necessary. This measure will lead
us nowhere. I know that some patch
work may be done but a solution
would not be found at all. I would
beg of the House not to give
encouragement to the maligning of
the students or the teachers. That is
the thing that vitiates the atmos-
phere, that makes the solution of the
problem difficult, that estranges feel-
ings and that brings in new difficulties
instead of removing them. Therefore,
my submission to the House is that the
problem of the Banaras University
should be viewed dispassionately and
both sides should be prepared to see
where they have gone wrong. As
far as I am concerned, when things
are wrong in the University, the main
responsibility should be borne by those
who are in the management but then
the other side sometimes does not do’
this. That is my trouble; over this
matter, of course there is difference,
Eastern and the other. The Congress
monolithic structure is somewhat
shaken. I know that. I sympathise
with them for that but you see, it
there is  something wrong in the
Vidhan Sabha in the U.P., the opposi-
tion is to be blamed. That side is all
angles, all pure characters, nothing
but Godly and divine, all of them.
We are only to be blamed. Such talk
does not lead to any solution. There-
fore, Sir, this approach should be
given up. Let us discuss about this
University; let us sit together,
objectively study the various issues
that have been raised here, the diver-
gent points of view, put them to cross-
examination, test the evidence coming
from the various sides and then come
to our own conclusion through an
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objective  searching and vigorous
enquiry. Then only we shall know
what has been happening there. For
the present, I  think the Vice-
Chancellor and the others there are
guilty and they are on the manage-
ment and even this Bill retains them
in their installed position. I would
like them to step down a little, vacate
.for others. I think the Congress Party
itself can find good people from among
the Members. The Lady Member
would be a better Vice-Chancellor
than being a Deputy External Affairs
Minister. You can put such people
there. I am not saying that the choice
should be from the Opposition side,
from our side. Take one from the
Congressmen, followers of the Cong-

ress, men of letters who can take
this place and, with a clean
slate, start clearing the Augean
stable and remedying the ills of

the University. I am prepared for
it. Why should that not be done?
Why should there be this advocacy?
Why this strong powerful advocacy for
Mr. Jha whose name came fourth in
the Panel and who got the minimum
number of votes? For the life of me
I cannot understand. His name was
suggested from the Government of
India and was added to the list in the
Panel which was submitted to the -
- Visitor and now that advocacy comes |
for him. Are we the Counsel for Mr.
Jha? Are we the collective Counsel
for Mr. Jha or, are we the people who
have to judge the affairs of the Uni-
versity on merits and take our deci-
sions? This is what I would like to
know. Sir, I very much regret to
have to make certain remarks about
the Vice-Chancellor but then, Sir,
much has been said in his praise. The
paeans of praise have been sung in
favour of the Vice-Chancellor by
Members opposite and from some
Members on this side of the House. I
do not deride him but I say that his
need in the Banaras Hindu University
has come to an end; he is a misfit
there. He is rejected by the students f
and by the people there. I think,
therefore, in all fairness to him and

to the University, it would be better !

~ for him, more worthy of him, to step

down. Along with him should also
step down the other two of what is
known as the ‘trio’. If we do this, I
think we can make a good beginning.
The Banaras Hindu University is a
pride which we all share no matter
to which political party we belong.
It is a pride and it is a precious heri-
tage of our cultural resurgence and we
want it cherished, We want to place
it above such corruption, above
pollution, above pressure groups,
above those people who look for pat-
ronage rather than to the students
and the teachers. We want to remake
it after our image of culture and edu-
cation. Therefore, Sir, it is essential
that we get out of the ruts and the
webs into which we have been put.
We should sit together and find some
solution. This is a solution which may
please Mr. Jha or his friends in the
Government but this is a measure
which would not be offering any solu-
tion. I tell you that it has been
rejected by large sections of the
teachers, by large sections of the stu-
dents. In Calcutta, people are opposed
to it. “What kind of a Report is this
Mudaliar Committee’s Report?”—that
is the question which is asked ®every-
where. There is indignation against
it. Why is it so? Have they all gone
mad? Have they lost their head?
Have they lost their balance that they
would all be opposed to this Mudaliar
Committee Report when it is supposed
to be a very good Report? Ask this
question of yourself; come to your
own conclusion. It is no wuse, Sir,
trying to brow-beat Parliament by
making all kinds of statements that
the Government wants to make.
Government, to me, is responsible for
all this. You have allowed things to
accumulate. I leave it at this stage.
I do not know how far we are going
with this measure. 1 know it will be
passed but it will not offer any solu-
tion. Government should declare
here

(1) that they are going to come
up with a comprehensive mea-
sure after mutual consulta-
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tion within a definite

and

(ii) that the management will be
cleared of these people who
have lost the confidence of
the students, of the teachers,
of the people of Banaras and
of the other students, teachers
and the people of the Eastern
districts.

If you do this, then the people of
the Eastern Districts will not be
maligned in the way they are being
maligned today for the sake of expedi-
ency of the Party—not the Party in
power perhaps but the Department in
office, -

Dr. SsrimaTi SEETA PARMA-
NAND: Mr. Vice-Chairman, I rise to
give general support to the Bill firstly
because it is an emergency measure
and will be replaced by a comprehen-
sive measure as already promised by
the Deputy Minister.

SurimaTi LAKSHMI MENON: He
is not a Deputy Minister.

SEETA PARMA-
I am sorry, Minister of State.

Dr. SHrRIMATI
NAND:

Sir, it is really a painful
because the University autonomy is
what the country has believed in,
fought for and wants practised but
when circumstances compel one to
put things right which have gone
wrong, then false ideas of idealism
should not make us hesitate or
afraid to call a spade a spade and take
the correct step. For that reason, I
congratulate the Ministry and the Gov-
ernment in having come forward to
take this unpopular step not with a
view to curtailing the liberties of the
University or the autonomy granted
to them, but with a view once and for
all to put things right.

subject

Sir, the Banaras University was
founded with great idealism by the
revered Pandit Madan Mohan Mala-
viya. But that does not mean that
when things founded by great people,
when in the hands of their not exactly
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time; ! worthy followers, go wrong, we should

not set them right. If we do revere
them, when things founded by our
worthy countrymen go wrong, we
should see that they are put right, out
of our respect for their memory and
we should see that the institutions
founded by them do credit to them
and to the country.

Sir, the Banaras Hindu University is
a Central university, and it is good
that it has been a Central university
because it is only because it is a Cent-
ral university the Government and
Parliament where people from all the
States are there, will have the courage
to come forward to put things right.
Nobody need hide the fact that mat-
ters are not right, things are not all
right in various other universities. As
a matter of fact, without mentioning
the name, I would like to say here
that a very high official of the police
department has told me about very
much worse things happening in an-
other university with regard to the be-
haviour of certain persons who are to
be blamed. Of course, we need not
blame the youth, the young. They
only do things according to the exam-
ples before them. There are these
things not only with regard to the be-
haviour of youth, but also with regard
to the scheming of things by teacher
politicians, this fall in standards,
intrigues with regard to examinations,
leakage of papers, lack of discipline
among the students, intimidation of

teachers and locking them up and
threatening them with murder and
things like that. Such things have

been hagpening even in a place like
Calcutta, mentioned by the hon. Mem-
ber who spoke before me. It is not
surprising that he should be surprised
and the people in Calcutta could not
believe that such things could happen
in a university. I would only say that
to some extent, even there, things are
not what they should be with regard
to discipline and on other sides. The
usual saying is that when danger is
far ahead, if you make a hue and cry,
that danger may not come to you.
Maybe that we shall see, not only in
Calcutta but in many other universi-
ties, that all these evils in our acade-
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mic affairs are high-lighted and put |
right. It is high time that we do that.

For the moment, I would not say |

that this Report should have been as !

explicit as it has been in puinting out
some of the evils, because giving pub-
licity to these things does good to no-
body. There could have been another
way of focussing attention on these
evils and on these matters so that the
necessary steps could be taken. Pro-
bably it was felt by those who have
written this Report that unless the
real gravity of the situation was point-
ed out in full, there would be absolute
unwillingness to touch the autonomy
of the University, That is one way of
looking at it. But all the same, I do
not think that some of these minute
details have done any credit even to
us, not to talk of the students and the
teachers affected, and they need not
have been given with that much of
graphic description.

Having said this much, I would like
to point out some of the features of
this Report—only one or two of them
—because the time at my disposal is
too short for me to show in what way
the University was ailowed to func-
tion. First and foremost, I would like
to mention indiscipline among the
teachers. It may be the policy of
persons on the opposite side to blame
only a few individuals and leave out
the class, because they have to thrive
on the support of the class and as

such it is not surprising that they
should have said what they gid.
Sart BHUPESH GUPTA: I have

given blame where blame was due.

Dr. Sarmmamr SEETA PARMA-
NAND: Were some of the students
not to be blamed? Or were some of
the teachers who were misguided,
were they not to be blamed? Not a
word was said about that. Similarly,
Sir, to encourage provincial feelings
also seems to be part of the policy of

the opposite party, because by fanning
t}}e members of parochialism or pro- |
vincialism, while the party in power '

tries to unite the country, the opposi-
tion party would like to make head-
way.

I would also like to ask the Oppo-
sition party why it was not pointed
oui that they did not like to have as
the president of the students union a
man of 35 who was doing his LL. M.
and who was working perhaps with
what political motive I don’t know
because I do not know his political
affiliations. But there are, according
to what is stated on page 13 of this .
Report, the headquarters of various
political parties there. I would like to
ask the hon. Member who spoke before
me, how many of his followers are
there. FHe said that their party had
some teachers and students who . . .

Sert BHUPESH GUPTA: 1 did not
say so. 1 don’t know their politics.
There may be some there who support
our party, out of the 12 million votes

we got. But I don’t care who they
are.

Dr. SHRIMATI SEETA PARMA-
NAND: But he did admit that he
had

=t o at¥ : F 717 FEAT FTTAT
g T forr faarrdf & am & #ar o &
ag faovay, fevy %o aF AR 49
FAENE FF I 7 911 O §F 13
FP AT 2 5 1y ad ¥ a7 feane §,
gt faemr faie o @ faeaw fear
9T, g A AT ATEAT |
Dr. SurimMari SEETA PARMA-
NAND: The Report says that he is a

student of the LL.M. I was speaking
of the academic principle and I do not

know to which party this person
belongs; but that really does not
matter where wacademic principles
are involved. I may say that

in all colleges and universities the
presidents and other office-bearers
of students’ unions should be
students and not people from outside
who may be politicians, or students
of this nature. This should not be per-
missible under the rules and regula-
tions of the students’ body and nobody
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who has left or finished his studies in
the insiitution for five years should
be allowed to be the president or
secretary or any office-bearer of any
student union, Otherwise it cannot
really be called a students’ body and
the students may easily be misguided.

I would like to point out some of
the things that had crept into this Uni-
versity, as has been mentioned in the
Report. For want of a Physical
Director for physical training, the
students are left to themselves'for re-
creation in the campus. Similarly
it has been pointed out that women’s
education was not properly looked
after inasmuch as for a number of
years since its very start or inception,
the college had no Principal and the
Vice-Principal’s post was continued
and there was general discontent
among the staff of the college.

Sir, administrative ills, when they
come in, there is a landslide and there
is no way of stopping them and for
this reason I feel the Government has
done very well in coming forward with
this Bill which is, of course, of a tem-
porary nature. Before long another
and comprehensive measure will be
brought forward and then I hope all
people who did not get encugh time
to speak or who had much to say may
send in notes or even draft Bills be-
fore Government co that they may
draft the comprehensive Bill. I will
also support the demand of the last
speaker that there should be an
enquiry in camera—I would not like
to make it again public—into the con-
duct of the staff or particularly those
members of the staff who have, even
after retirement not vacated their
quarters or who pay half-rent or
nothing.

Sart BHUPESH GUPTA: I did not

say all, but only about the Vice-
Chancellor, the Registrar and the
Treasurer,

Dr. Surimarr SEETA PARMA-

NAND: I request I may not be inter-
rupted, otherwise I would require
more time. The hon. Member had
more time than was due to his Party.
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Surt BHUPESH GUPTA:
give her more time,

Dr. SariMaTI SEETA PARMA-
NAND: Thank you very much for
pleading on my behalf.

Therefore, I would like to say that
this University which was our first
effort in modern times at making a
university, instead of having a pros-
perous and very honourable career
without any interruption like those of
the universities of the West which
have lasted for thirteen and fourteen
hundred years, has come to this state,
in such a short time, That has been
due to our own actions and particu-
larly of the politics of the teacher-
politicians. I may add that the word
“teacher-politicians” is not an honour-
able word and in American phraseolo-
gy the word “politician” has a bad
meaning, is an abuse,

Sir, as I told you, since other uni-
versities are suffering from this.
defect, only by the Centre taking firm
action the States which are afraid of
taking any action in their universities
will be emboldened to straighten out.
these affairs in their universities.

Sir, everybody knows about
way in which examinerships are
managed in universities. I would
not like to refer to that here
because it is not something that
would do credit. So commer-
cialisation in universities also has been
introduced. Similarly, Sir, papers
leak out and the stories that are given
there about the research papers being
written by some of the staff working
under the student’s father for the stu-
dent and some other things like that
we just heard are indicative of what
is happening in other universities also.
It is no use trying to flatter any body
of teachers or any body of students.
Students on the whole, as was so well
pointed out by Prof. Wadia yester-
day

Tee VICE-CHAIRMAN (Suer P. N.
SarrU): The question is one of degree.

Dr. Smrimati SEETA PARMA-~
NAND: Yes, Sir, not only that there
has been such a decay there, I feel a
failure of this type in our local admi-~

Please

the
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nistrative bodies, etc., and that is due
to our ignoring things and letting them
slip.

Sir, our universities are the breed-
ing places for our future leaders, are
training places for them, and if we
do not see that they are kept to the
best mark, I do not think there is
any hope for our country. Sir, with
these preliminary remarks I will
just mention one or two points in
regard to the Bill.

It is but natural that everybody
should have spoken more on the
Report because the Report itself
forms the basis of the Bill and gives
strength to Government to take the
action that it did. Sir, nobody
shoulg blame Government but, if
-anything,—as I have already said I
will repeat—should congratulate
Government for having taken courage
in both hands and come forward
with this type of measure to put
things right.

Now I would turn to the Bill, to
-page, 3, to the provision regarding the
Pro-Chancellor. I would like to
point out here that there is hardly
‘the necessity for a Pro-Chancellor in
a university where there is already
a paid Vice-Chancellor. This is with

reference to the proposed statute
14(1) (b). Then in the proposed
statute 14(1) (f) it says: “five per-

sons from among the old students of
the University, nominated by the
Visitor.”” It is usually customary to
say how many years before they
should have been students of the
University and it should also be
necessary to say that they should
have been graduates of the Univer-
sity. It is no use talking of students
who may not have finished their
courses of study or who may come a
year after they pass as representa-
tives on the body. That will keep
the real old students out.

Then in clause (g) there is pro-
vision for three members of Parlia-
ment, two to be nominated by the
‘Speaker of the House of the People
.from among the members thereo? and

one to be nominated by the Chair-
man of the Council of States from
among the members thereof. With
regard to this I would like to point
out that it would have been better
to trust the House and leave it to
the respective House to elect the
allotted number.

So, Sir, with these few words I
would like to support this Bill and
to hope that before Government comes
forward with the comprehensive Bill
it would appoint a committee of en-
quiry to go into all evidence in
camera and without having any per-

son from among the present Uni-
versity officers sitting there they
should take evidence. Sir, it was

a most extraordinary procedure—
I would like to say that before I sit
down—to have the Vice-Chancellor
against whom most of the allegations
were, sitting all the time along with
the Committee. That is not at all
a satisfactory procedure and it is
surprising how the Committee allow-
ed that.

Tue VICE-CHAIRMAN (Surr P. N.
SaPrU): May I remind you that the
Saddler Commission was appointed
to review the activities of Mr. Justice
Ashutosh Mookerjee as Vice-Chancel-
lor, and Mr. Justice Ashutosh
Mookerjee was a member of the
Saddler Commission and he domi-
nated the deliberations.

Sart BHUPESH GUPTA: No
wonder that there is a lot of bad
things in the Calcutta University
even after the Saddler Commission.

Dr. SmrimaTt SEETA PARMA-
NAND: I am glad at this confession.
When that was the state of affairs in
the Calcutta University, why were the
people surprised that such a report
should have been there or the Com-
mittee should have been appointed?
Many of us know about the affairs of
many universities, but leaving that
point 1 would like to submit that in
any enquiry committee, not only
with regard to universities but with
regard to other matters also, school
or any other thing, the persons most
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concerned, even if they are allowed
to stay in the committee, should
voluntarily retire from there and
refuse to be there so as to let every-
body, who may have to say some-
thing, say without fear or favour,
whatever they have to say in which
nobody can lay the charge that the
evidence was engineered. I would
like to appeal to people from eastern
Uttar Pradesh not to take this affairs
as a question of demanding so many
things from the Banaras University
to the exclusion of other but treat
this University entirely as a Central
University, and things should go on
merit. There are a thousandg and
one points made here in the Report
about which one would like to give
suggestions but one could, as was
pointed out, pass them on to the Min-
istry.

One remark that fell from the
Opposition I would like to refer to
and it is this. Yesterday, when
Dr. Gour was speaking, his tone of
speech was such as if insteagd of the
Banaras University affairs being
under enquiry the Ministry was
under enquiry, and that was not the
way of looking at things.

AN Hon. MEMBER: He

does.

Dr. SnrimMaTt SEETA PARMA-
NAND: There is a point in it, Sir.
I would like to point out that our
speeches on this side are never meant
for being printed and quoted, for
being shown to the students and the
teachers, to show how we are fight-
ing for them, how we are fighting
for their cause, Tight or wrong.
Our criticisms are made on principle,
not with any other idea.

always

1

(Interruptions.)

In this case at least where the
welfare of the younger generation is
concerned, the Opposition should
keep party considerations or propa-
ganda out and only think of the wel-
fare of the next generation. They
never do that; otherwise 1 would
not have said that bringing such an
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best
done

unpopular measure was the
thing Government could have
in the interests of the studenfs.

Thank you.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Sir, I give
my support to the Banaras Hindu
University (Amendment) Bill, 1958,
though I feel that the Bill should have
come very much earlier to deal with
the situation and should have been
more drastic in its remedy, namely,
to cut root and branch the evi], the
canker, the veritable poison that has
corroded into the body politic of
this once famous University.

We in this House, Sir, have been
always great admirers of this great
Hindu University of Banaras. In fact,
who among us have not been so and
who among us have ever doubted its
all-India character, its high national
and cultural traditions and achieve-
ments in the past, who have not held

in high esteem and veneration that
great son of India, the founder
Pandit Madan Mohan Malaviva and

the band of eminent Vice-Chancel-
lors, scholars and philosophers like
our Vice-President, who have served
this institution well and truly and
who have added to the funds of the
University? It is because we are all
lovers and admirers of this all-India
institution that we are anxious :o
save this temple of light and learning
from the various maladies that it has
become subject to, in fact to avert
any further catastrophe in this in-
stitution. We who have been con-
nected with universities are all for
the autonomy of universities. In
fact when we first heard that the
Government was going to enter upon
this course we felt very much dis-
turbed, but I find now that this
governmental interfiorence, though
generally not to be tolerated in

university administration, was found
necessary in this case. It might be
an agony; it might be painful, as

all Members have expressed, but the
operation had to be performed. The
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situation in the University is such
that those who should have been the
guardians of the TUniversity—pro-
fessors and teachers—have belied
their trust and hence the Govern-
ment had to enter to save the situa-
tion. No one fel{ it more than the
Minister of Education who said he
had been a student of this TUniver-

sity. '

8ir, the Mudaliar Committee Re-
port had been viewed from various
angles and some criticism has been
offered that it had not examined all
parties both in public life and inside

', the University—the opposing groups

——and it had exposed certain factors
that need not have come into the
light of the day. But I personally
congratulate the Mudaliar Commit-
tee on its splendid work. In my
opinion it is a frank and fearless
Report of whatever was available for
investigation. I know Dr. Laksh-
manaswami Mudaliar, the Chairman
of this Committee, for several years
now and who does not know that
ke has always stosd as the stoutest
champion of University autonomy
even to the extent of sometimes
causing displeasure to the adminis-
tration and Government? So we may
‘be sure of this that when he yields
-or surrenders this principle, in how-
-ever small way it may be, there is
something rotten in the state of this
‘University which requires urgent
surgical operation. It has been
pointed out that Members of this
‘House should have been on the
Select Committee. The Minister of
Education explained that it could not
be done because of time factor, be-
cause of the anxiety to deal with the
case urgently. But I hope that this
practice of omitting the Members of
this House will not be treated as a
precedent though we understand now
its reasonableness and we hope that
in future the Members of this House
would also be included in such
Select Committees.
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Now, reading the Mudaliar Com-
mittee Report and the Report of the
Select Committee, one cannot but be

shocked at the sad deterioration
in the 1ideals and standards
of the Hindu University of Ba-

naras, once far-famed for its na-
tional character and aspiration
to build and shape the youth
of this country in ideals based
on the best traditions and culture of
our people irrespective of State and
linguistic boundaries. Sir, I wish to
bring to the notice of this House one
or two salient points which have struck
me most forcibly against my back-
ground of having been actively an
educationist for more than 30 years.
The first point that shocked me is the
scandalous state of affairs in the Uni-
versity namely, the growth of groups
partly political and p.rtly personal in
character and this has been describ-
ed by Dr. C. P. Ramaswami Aiyer,
the ex-Vice-Chancellor of the Uni-
versity in his letter of resignation to
the Visitor dated the 4th February
1956. That letter makes such an asto-
unding reading that I could never ima-
gine that such a state of affairs would
ever exist in a University which was
so closely associated with such per-

e RV . ™ b ¥ £ ALY P
SUnaities ds Lf. Mis. Aniiie Bcaaut,

Pandit Madan Mohan Malaviya and
others. What pains me is that the
Government of India is paying this
University a recurring block grant
of Rs. 55 lakhs—uvide page 4 of the
Mudaliar Committee  Report. The
total recurring grant paid by the
Government of India for the past
15 years from 1942-43 to  1956-57
amounts to nearly Rs. 3 crores and
about Rs. 1 crore by way of non-

recurring grants. So in all, it comes
to Rs. 4 crores nearly. In my opinion
this is a colossal waste of public
funds in the light of conditions now
brought to the notice of this House.
I feel that we in this House, who
are generally vigilant, have not been

sufficiently  vigilant ,in guarding
against this wastage, particularly
when there are so many other

deserving institutions in the country,
both educational and medical, which
require funds. However, the originsl
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bbjective of this University was its
all-India character and this objective
has been embodied in the fundamen-

. tals of the Constitution of the Uni-

versity and stressed very much by
the Mudaliar Committee in very
clear terms. This being so, it is sur-
prising that the Government has been
spending the nation’s money belong-
ing to every State in the country on
an institution that has so completely
departed away from the ideals of the
University. The only solution to
this state of affairs would appear to
be a drastic action which the Gov-
ernment has rightly taken. A
thorough cleansing of the Augean
stable, by getting rid of the undesir-
able members of the teaching staff
:and pressure groups who have lent
themselves to undesirable party and
group agitational activities in the
University. What can the poor
students who—many of them—are in
my opinion some of the finest in
«character and achievement, do when
they are exploited and used as pawns
in the game of party and group
politics? Education, Sir, is an art, as
all know, of drawing out the best in
an individual to promote its highest
possible development to enable the
individual to reach his highest stature,
but here the conirary has been aimed
by the so-called guardians of youth. In
this confext I cannot help quoting what

my esteemed sister, Shrimati
Sucheta Kripalani, a member of the
Mudaliar Committee,  said on the
floor of the Lok Sabha. When we

come to know that one of the Pro-
fessors—he may be an eminent scho-
lar—used forged students’ concession
passes for taking a marriage party-—
it might be a trivial thing apparently
but it is a serious charge and this
matter came up before the Railway
‘Corruption Enquiry Committee also
—and this gentleman was given
some title ‘Vidya Bhushan’ and that
honour was bestowed by the Gov-
ernment, what respect

Sur1 T. PANDE: Was this title
awarded on the advice of the Edu-
cation Ministry?

Tue MINISTER or EDUCATION
{Dr. K. L. Surimari): The award was
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,given by the President on the recom-

mendation of the Uttar Pradesh Gov-
ernment and the Chief Minister of U.P.
wrote to me saying that he regretted
that he made such a recommendation
because he did not know the facts.

SHRTMATT T. NALLAMUTHU
RAMAMURTI: I am only giving the
version of one of the members of ihe
Mudaliar Committee. Sir, what res-
pect the students will have for such
a professor?

THe VICE-CHAIRMAN (Surr P. N.

SAPRU) : You have exhausted your -
time.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Not 15 minutes.

Tur VICE-CHAIRMAN (SHrr P. N.
Sapru): Your 15 minutes are over.

.Dr, SurimaTi SEETA PARMA-
NAND: All this is given in the Report
in paragraph 34.

SHRIMATI T. NALLAMUTHU
RAMAMURTI; It says thal students
and professors enter into all sorts of
undesirable quarters and very often
the Rector has tn be calleg in the
middle of the night to handle the
situation. All this is due to the fact
that the original ideal of the resi-
dential University has deteriorated
and the system of Tutors, student-
teacher contact of close supervision
has tumbled down due to increase of
numbers and the recent trend 1o
turn out from the portals of the
University factory products, mass
products, at the sacrifice of charac-
ter training. Further, referring to a
specific case of recruitment for the
post of professor of botany the same
thing we find. It will be seen that
recruitment to the post was made
purely on group politics, ignoring
the three candidates on merit drawn
up in order of preference by the ex-
pert committee for selection to this
post. Further, (Time bell rings)
sons of a professor, a Head of
the Department, submitled theses,
but the theses were written
by the other members of the staff

-
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in the same department and docto-
rates were awarded to these students.
Permit me to complete my say that
with regard to the women’s college,
the complaint is that it has not been
given proper attention and the ap-
pointment of a Principal has been
long pending. As has been pointed
out already, a considerable amount
of frustration seems to be prevalent
among the teaching staff of the col-
leges, some of them with long ex-
perience and very high qualifica-
tions. (Time bell rings.) Thus all
the elements that go to make the
ideals of the University degenerate
have been there and it strikes me
that the House is right in urging
drastic action. I congratulate the Min-
ister of Education for having under-
taken to bring this Bill in good time
and I hope, and 1 agree with others
when they said, that a more com-
prehensive Bill would be  brought
forward soon. With these words, I
extend my support to the Bill in
question and I hope that some of the
questions raised outside regarding
renaming the TUniversity appropri-
ately to emphasise the secular char-
acter of our country will be consi-
dered by this House.

THE VICE-CHAIRMAN (SHrT P. N.
Sarru): I must ask the hon. Mem-
ber to bring her remarks to a close.
I am sorry to interfere, but it cannot
be helped.

SHRIMATI T. NALLLAMUTHU
RAMAMURTI: I hope the answer
will be found by the House.

Surt MULKA GOVINDA REDDY
(My'sore): Mr. Vice-Chairman, I
would like to offer my observations
on this Banaras Hindu  University
(Amendment) Bill, 1958. This Bana-
ras Hindu University is one of the
great national institutions of India.
We all regarded this University with
a sense of pride. It might be that
certain shortcomings and failures and
deficiencies might have occurred in
this University, as in other univer-
gities. The Government of India

T. Nallamuthu Rama-~

appointed a committee to go into the
question. The Report of the Banaras
Hindu University Enquiry Commit-
tee was submitted to the Govern-
ment some time in April 1958. As
has been stated in the Statement »of
Objects and Reasons, the Commitiee
commenced 1iis sittings on the 31st
July and submitted its Report n
April 1958. The Rajya Sabha and
the Lok Sabha ended their sessions
on 10th May. I do not know why
the Minister of Education 'did not
take the Parliament into confidence
before promulgating an  Ordinance
and bringing this Bill before us as
a fait accompli. If wasaninsult and
a challenge to Parliament. Sir, the
remedy that has been suggested to
cure the disease is worse than the
disease itself. T have great respect
for the members of this Committee,
but it should not debar me from
making some charges against this
Committee. I must say with regret.
that this Committee has made sweep-
ing generalisations against the tea-
chers, against the students, which
should not go unchallenged. I am
sorry that the Minister for Educa-
tion has brought this Bill, after pro-
mulgating an  Ordinance, to get
legislative sanction. I strongly dis-
approve of the pressure tactics of
the Government in first promulgating
an Ordinance and then bringing it
before the Parliament for its sanc-
tion. It is true that there is indisci-
pline in the student community, that
there is unrest in the student com-
munity. But it is not peculiar to the

Banaras Hindu  University. Such
things are prevalent in almost all
the Universities in India. It is not

peculiar to the student community
itself. It is a reflection of what is
prevailing in the general masses of

the people. Just because there are
certain shortcomings, just because
the management of the Banaras

Hindu University did not take care
to see that things improve in a way
i which we all wanted, the Bill that
has been brought forward is not the
remedy. The University autonomy
has been given the go-by. The Min-
1ster for Education has dealt a death-
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knell to the university autonomy.

¢
|

We know for certain and it cannot °

be denied that the Congerss Govern-

ment for the last eleven years have |

committed blunders and bunglings
and unpardonable at that and just
because they have committed such
things, we do not for a moment say
that we have lost our faith in demo-
cracy, that we have lost our faith
In the Parliamentary system of Gov-
vrnment, and therefore we call other
methods into action as they have
been called into in France. Just be-
cause this Government has failed to
fulfil the aspirations of the people,
we do not want that a second dema-
gogue should be established in India
by calling another De-Gaulle to
power. That is exactly what the
Education Minister is doing by bring-
ing this undemocratic Banaras Hindu
University Bill for our consideration
and sanction. I never expected that
a Congress Minister at that and whn
takes pride that he was a student of
, this University, would bring in such
an ignoble piece of legislation before
us. I could have understood if he had
followed all the recommendations of
the Mudaliar Committee. He gives
an explanation to say that this Bill
has been framed on the basis of their
recommendations. But some of the
vital recommendations that have been
adumbrated in that- Report have been
given the go-by. I do not think
that this Report has suggested that
this university autonomy should be
put an end to and that the powers
of the Education Ministry should be
extended to this University as if it
forms part of the Education Min-
tstry. If you look into some

3 p.M. of the provisions that have
been put into this Bill, I am
afraig you will see that this is
nothing but an extension or a golri-
fied extension of the Education Min-
istry’s activities into this University.
Some of the bodies that have to be
constituted under this Bill have lost
all their democratic character, all
their representative character. It looks
as though the Education Ministry is
directly handling the affairs of the
University. The Court which is one

60 RSD—5 '
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of the important bodies under this
Bill has been turned into an advisory
body. I could understand that the
way in which the Court was consti-
tuted under the 1951 Act was not pro-
per. Certain weightage was given to
certain interests, and if some radical
changes are made in the constitution
of that Court, nothing would happen,
and we will not feel sorry if that
Court is constituted democratically
with all the powers . .

Tue VICE-CHAIRMAN (Ssrr P. N.
SAPRU): It was the supreme gov-
erning body and a reviewing autho-
rity, save in the matter of those things
for which the Executive Council or
other bodies had exclusive control. It
may lead to many complications.

Surr MULKA GOVINDA REDDY:
Yes, Mr. Vice-Chairman, I want that
the powers and functions of the Court
should remain as they were before this
Ordinance was promulgated.

Tue VICE-CHAIRMAN (Shar P. N.
SAPRU): With all the old compli-
cations?

Surt MULKA GOVINDA REDDY:
Some of those complications can be
got over and some of those irksome °
things can be dropped. But the main
powers and functions of the Court
should remain, and the Court after
all would be meeting once a year as
per that University Act. It is the
Executive Council that will carry on
the day-to-day administration of the
University, and therefore investing
such powers and functions in the Court
would not in any way bring down the
prestige or would not in any way
ruin the University.

Sir, the provisions constituting tHi§
Court are not at all welcome. It is
filled mostly with nominated ele-
ments. This is how the Court is going
to be constituted under this Bill.

[Mr. DepuTy CHAIRMAN in the Chair]
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The Court shall consist of the
following members, namely:—

the Chancellor;

the members of the Executive

Council;

two representatives of the Depart-
ments and Colleges nominated by
the Visitor;

two representatives of the tea-
chers of the University other than
Professors nominated by the Visi-
tor;

five representatives of old students
of the University nominated by the
Visitor;

three representatives of Parlia-
ment, two to be nominated by the
Speaker and one by the Chairman;

twenty-nine persons nominated by
the Visitor from among persons who
have special knowledge or practical
experience in education or have
rendered eminent services in the
cause of education.

Sir, if proportional representation is
adopted in electing representatives
from the old students of the Univer-
sity—or they may be termed as regis-
tered graduates of the University—that
would be better than old students of
the University. This weightage will
not come in. Representatives only
from a particular area or a particular
State will not have all the votes to
get elected to this highest hody. If

that system of election is adopted,
much of the evils that were seen
during the last ten years could be

easily avoided.

Again, Sir, the representation that
has been given to Parliament is very
meagre. We know it for certain that
we are contributing nearly Rs. 60
lakhg annually to this University, and
Parliament is very much interested
in this University as it is a Central
University. We should have larger
representation instead of three. I
would suggest that at least {welve

Members of Parliament should be on
this important body of the University.

Then, these “twenty-nine persons
nominated by the Visitor” should be
done away with. I can understand
if there are three or four persons to
be nominated by the Visitor.

Another important thing that should
be taken into consideration is that
this is a Central University and there-
fore all the States in India are inter-
ested in this University, and it is but
right that all State Assemblies should
be given an opportunity to send one
representative from each State to
serve on the Court of this University.

Mr. DEPUTY CHAIRMAN:
will do.

That

Surt MULKA GOVINDA REDDY:
I have a lot of things to say.

Mr. DEPUTY CHAIRMAN: There

is no time, You have taken fifteen
minutes.

Surr MULKA GOVINDA REDDY:
[ will take another ten minutes.

Mgr. DEPUTY CHAIRMAN: No, no.
I am sorry.

Sart MULKA GOVINDA REDDY:
Then I am finishing, Again, Sir, the
way in which the Executive Council
is constituted is not at all satisfactory.
Only seven persons will constitute
this Executive Council, to be nominat-
ed by the Visitor. I do not ‘tnow
why people who profess so much
faith in democracy should give a go-
by to this important principle in

constituting the Executive Council
which is a very important body in
this University. Sir, it should be

democratically constituted with a
membership of fifteen and in that the
Court should have adequate represen-

tation. The Academic Council should
have some representation on this
body. The Solicitor-General as wsll

as the Auditor-General of India
should be made ex-officic members
of this Executive Council,
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Sir, last but not the least, the

pernicious provision of this Bill is
one that refers to the Reviewing
Committee. I am glad that some

wisdom has dawned on the Minister
who brought forward this RBill in
agreeing to rename the Screening
Committee as the Reviewing Com-
mittee. 1 am afraid, Sir, it looks as
though some brain-washing will be
done by this Committee. I do not
want to be a party to such an
obnoxious procedure. The University
teachers and professors are all iniel-
lectual people. There may be one or
two who have gone wrong some-
where, but to have this parnicious
procedure of screening their activities
and antecedents does not seem to be
justified. I, therefore, urge that the
entire clause relating to this Review-
ing Committee or the Screening
Committee should be dropped.

I am not in agreement with the
provisions of the Bill. I would earn-
estly request that the hon. Minister
would do well to withdraw this Bill
and he should bring in a comprehen-
sive Bill wherein the full academic
autonomy and the University’s auto-
nomy are guaranteed.

oft Autatag  WEW . ITEANL,
AZIR FIU FH G AT THA G w14
ar 3ed v e g g gfew #1g,
afs q@ wiqA o Wd fF ARt o
a8 gAT FET § |

st Fgaamla o w=Ir oA

Y qara fag g o feg
gffadt w1 @i ol qza & ane
&, 9 @1 ITHY TG A7 qA QAT AAH
qeT & 7 AE a8 9T 1 UF AT
feafq gar &t wf 2, fome o @y
QAT =T GaT § i AR avp-AEsE | A
T ST FT SATGHT B AT AT F Ay
FaT FAT 1T g1 gHAT & | AR T 99
"I AAAE FIE ATgH HT A0 AT
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37 7g fau 39 s34 AT | IRN
55 fagrff gearsii &  geaw 98 #
gy fom& 7w gran & fr 39 918
& faardf § 7 35 9 & f=9d §
gafsfaftam & forimme §, a@r 39
a9 =g AR fqafaat 7 fyas sgiq
qurd &Y &, 7 Y 3¢ aur ¥ar g fogi
3T wizg a1 f=E u wfed W
nfafefaara #1 fargaat & @
#39 fFaT 3 1 WA SE F WO
F 3y fg9rR g3 a1 R § 997 o>y
f 38R 31 g1 8T &, 95l IR FIE @I
T TEr & | A F Sy wiatetageg
I fagre § I g9 FWE | W
qg feafa & @ fov ot #1 Fr
T 97 7 91 & a9 A1 faenfaay
F1 7 AT gy 9 wiead ar F
¥t | Fr gfefed s oag ¥
faenfaai o= D= w1 7€) frsrer qat
9?7 AT% Fg T Arear g 5 A
F4) Y gafsfafes #r gt 98 § )
ag ey g & o AR & ¥ ey,
q g 1S F AR F0 G E F
girafadt & o= AEMMT § AW 9T
IW aE F qEUH AY Fadl @
AR & ot madde gexfrae 7 &%
SrET 9 79 awg &y feafy g agh 9%
T F1 3T TG B FAAET AIT
FCT AT A SET I TW AE FY
feafq agl & @t a2 s gexfmax
T FAT ANfgg | i g w4 g
g, 987 9Y 9 a<g T F1E famy &
AET & | 99 39 qOD A Hg FT ATS
T, AT gANSEr qar g1 i 7 4’
¥ AT F FOO oF WisAg a0 A/
FT AT &1 78 7 TF A9gT FT ATA
F fod ue-uaeEge M9 ST fEa
WTg, A A@ AL GHA A AL AT

FTETE T o391 a8 9T $E
AT TG & | HIT A a7 9 TG @rn
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FY w3adY w1 @I WY A7 T ITY SATH
AT ARG 47 | WL fFE DR
FEEHT, P TAT T L I 0T FATT
AT QEIAT ForT, AT FAT MHAT ATAAT
g mar ? AR gEER gn-fgre @
Infy & W qorw 337 far W@ o
X9 g FY )t FY, ]KAE F Tgf
wifgd ar 1 AW FT FgAT T AT
39 A aww N IgaT =@ifgg fv 3
W ATAFEE N T T A
T § A HqT AT FE1 T TEHAT BT AGY
%33 § AR T a7 F15 gy wgafygi
aff @ ! A A NF w7 Qg
AEY ATEAT § N FALT F WA A
Fagudd | arF ag vz @ av fx
T T @Y gh, 7 ag e §
f& agi 9T g agg Teadr 4 F
7g 9371 1gar § 5 39 awg A e-
T fra g agi g ! qafaq awaTwr
W AT F FF HR A
AT ¥ FT T IBIT HY FIIATEY TGF
FA 03T Y | @ s ag A AT
q¥ srg § v = gfear dfew ox z@
Hw & 2ffm fear s ifed o,
MNP Fwarg v
I ¥ QAT UREA §, T ua-
RE F AR I OATRT H AT TE |
Fe23-42 & Q5 4T & T § Sy
fr forelt Y WY oo w0 T3 719 T
¥ T & AT 9X J@T AN BT BIEA
T4 2T § 1 47 QAT T gIr 45 @
fFrafmm§ FIg W >
fawew W% oA paw w1 7Y FAT TF
g1 3T FY ag F W17 gH 3T g T
AT g A fraw-geamy F
W W e grishemagas 3
A A Y W

¥o TAT AT WX To aTfedr
qEE A 7 43T F 4 /I FAT 0797 §

fo o7 aF TR [ F foww F7 g
AEY T AT A% T A T A gATL
1 fareror-geart § awg @) R
o w1q g faor a1g §, O @, Ak
g I qTq ALY § | AT WA AT
R FF AWAT G B IE AT §
o o fawr & ag T A a< Y
STHT 1 T A g AT § v agd
3F &, T AR T FET I 5 AT
faar-agfa w1 g FAT & o997 )
9 T ¥ ST RS A M o,
ad @H W e faeqa 4 4
I agd & q3faa <@r w1 | ag
FAET T 9 T A IO o axg
w1 gt &, § gamar § s ag A
foYz ogt 3 I3 M IaFT T FJ
At 7 A g9 o § fF Ry
q TS aATE & qog F 35 ¢ e
&, wfe F ot ag Far § 7 foed
39 A & faueT 7 faeelt & & Ja1<
g g ft | g femmr A faeer @ &1
T, afed AT AR 9gT & OF AT
fasifew & oma= % qa o 1 fow
a<g #1 fRarE g7 Agrgeal 7 JT FF
& Igar wrar fET & i agt 4v )
TEM e AEE a9 R & §
9T {0 1 IA% AR A A gRT S
g faod & uF gt 7 ag fae )
A ARSI & T & 97 4 f faemaa
¥ “fag XY AT Y o T AT R
“megfer”  amE  gqew fady
foad frgeam & amX F qum qosat
gie gie &1 foaet 7€ 4f | W T8
are foear @Y @ 33 &S | qfal
TATHL FY g7 aTs Y &F /I w0 .
[T FW g & faaqr | A fFg 7FR
ga e & gra o Sgd | R,
ag &t fa=ar = fawa § 1 89 wrafwal
1 grg v ot wrfeaer afdwsr §
g W ST ag & TF SN q grET @A
q § 1 AT oF greTor wrE
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RAYER I I W g AEHE FLAT
fo @ @adfm anw gfaafad
Fam@imn g, gz wd rag

gAR s fax o F00 §gg F
73 AIgT § F30 & g fa=r /y a4
2 93 =7 wigfev & AR IR qAT § |
# gg waar g 5 $3 gdr wisfee g,
faas: sraR 9 ag faa qamr = g
AR gam wIgfewm #r eftw = Agl fFam
T g afed w wdfesg g
St faasdre g1 Gadr 4r ag ar g T
g | qa Jwqa grm, afx arfeeam,
TRQAT 3t & kg AT waary
g afg ag = fawar f& wgar 9feq
HIA A1 ATA{Ig ST eI AT
farg afmafadt & faamdf ok s
Arsfas safqar #39 § AR qraw
T FTE @ agr AT § | qEr A
st g7 fend ® @ wg &, fyawr ww
afg weq agi #T uFy § ar augd W
agl, qq IF [F 9T AT g «qAA
FX 1 I A S g v Ay Anfeq
f& mra il #1 gfqadar s9d 7
f& o@ af £ 1 5w geg v dar s
F FAF-TTAT TAH T &S 4, ST
aw ¥ &t afs ga-Haen 1 g
g¥ T fody ar &t faeag 9 @ |

oft Mang a=t (fagr) @ =fw-

U qdar fea awe ¥ g ?

st fo qi® : A wIAT Y Gl
g1

st Amatag a9\ i o1 A4,
K F Gl 7 AT § =10 ¥ 35 @r a1
for agf 9% 37 qRg FT AT TG AT |
X agt 9% fody qeg & wot €
Y agl ¥ $E gra AT @l Jqgf S
FIITAT AT 47 ? agt HT AT FIIA
q7, }1E & 3T 9, 91 % 9 @A BN
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X FIFT o+ F Gpelt s A
fAdaowr N @ gaar gfafad #
foomt A g, feeg wg gy Y
T | IEE afax @y o
I 17 HYT IFIF A Areew 3 fear
qg FAT FI1E F THA 4G @I AR T
wriEgfer Rt & g § 1 W
ST 9g foFar grar t oo 39 a@ #
AT I AT A7 AT AEY wRdy Wi
Tga & 17 wE G v '

g arfear arge 7 g1 f5 A0
IE AEA grgE ARy w9 99
45 17 a1 Far & arg Ao TG qTE
¥ F2 wfgsrieal &1 grawy § 99 9%
Fr & g AE a3ar 1 AfEd gt 9%
BT Gz qax o7 fadrdr 9 wErEr
YT &Y IF I FAL FI7T 93 AT § |
e gW faeeft & o gt @ g
o Fg fF @ faedt & 9@ @F
Far A 457 §, a3 AL F §, qF T
FT AT F FI07 9 fareeit FT T
A AT ! gD qWER q Rl
¥ gy @t% Fg far gar f may
T F97 ST 15 FFT Sy I faars
F15 FHATE AZT #7 qrAAY, 9 T A
9T TS | {AC FGF IX G AT AGL
g8 | 9l A agr o wEwr &
frasY ag ot Aty 4 fr 9% T8 93
T gAY AT §, ¥ fufaey F
§ 3 T ITFY q97 37, ITRT W FA
g | gFaAw@aag g1 N A W,
fora® ST WS gEIR WA ¥ )

@H 9 97 ¥ @ I gAY
gifadt & 79d Wraw § * ¥Er 98 9¢
¢ fr g degr a1 mre $fear $FwT
nq J@1 @ | e g $FE ;W
ud ot Ngaw Sfafafaa 4§ ?
T FGFT "awa 93 § 5 g OF €T
F1 ZAAT [T A, 399 3a9 AI®
@ AT, 99 399 S99 39 W O



2897 Banaras Hindu University [RAJYA SABHA] (Amendment) Bill, 19582898

[#fr 7ena Tag wtem]

% @1, ST 98 SN, Ta ag g ?
we gt FRw el i w1 ug
A § AR A @ T §
frg @ ¥ fpam W3 F oR |l &
foai fraw waadeEET 8, 9ud free
g, Y99 A1 HHAL § AT IT 9
fraat @ giaT & a1 3% g, g " FY
ity | afss a8 919 3 TR )
¢ T 9T F A@ A4l § 1 AW
feama T 9T gERA H1 AT Y TZAT |
sga ¥ AW A Fuwn, 9 S 0
Famar T F oY aqer qwar § oS
St fpd §——mgEesea &1 & A
i M @A Afwg-—F I AE
aifag #@ & f& godio & =fuw
Ad ot wdzg——afagsar farm F
—qETHE | fFTATIE A wse
qMET Y 7 WF FifF g g FroaA
qe T § g wig afrafeds §,
zud et F1 F0 FETE 7 FEI AT
qT g1 g § 99 AT & ©ILF AT
ok § 7 fog w17 | a1 9 awE 7 @)
st fir afaafadt o1 e gfean et
Y AL @ 7

59 Qg #r agq 9 9 w5 T8
) sga y o ¥ ol 7 FEFE |
& # 3To FT JTgd F AIT T @I
g1 a7 I T 5 gaar Tvar gt
g9 g 9mar g, #X A gfrafeds g,
ggiar zanfy afwafadt § | it g
TF qEH FT AFTC AT qT IRIT HaT
f& ogl %= 1 IaW TOET #W @A
g ar &\ *g W@ gwar fv faa
WEAT & qg 9F Fgl 97 @ & AR I8
g1 faar ot <@ g fr g gfafedt
FT1 ot gfear f3Fex a8t w@r | 7
gfear d3Fex & fag #a1 <5 =nfey ?
Y, TEITW AT AL T TG A
T v &, wWEE @ @ 9gr 9%

Fg wivs o1 o §, 971 39 T -
TS HT A L 7 9 AT U FEAT A
FTH IAHT GH W &1 arfoar |71
2 ) gEy ot azav gd 2, gAy o
W& AT 8, FZ FAT qAAT TGO
gHar | star foF gad O S | &
qr f& ux qfsow glag sd@T #57
wEHT ®g @ a1 5 oy faerfaay
1 i foan stra, wg 39d 5 g@
[EAE & FAT WY qgT SAmET g7
THL GSAT | TF a4 § TF FT AT
arfgami & o ag e g ) gafag
g &1 arfed fa fow =+
F T80 Bpar 9T § S e
fear st 1w gEA fermg g At ag
FOAT JIE G TgFRT AT FLET

(Time bell rings.)
aga & aFATh I T a1 §, ey
TRy AGl &1 39fag wa ¥ A9 39
v § §5 FgAT A § R oagr ¥
#faga¥ wgy 7 9g Tgw faar &
qEF THT FUFAT FQ@ §, G O
qhaW FW & A qAfaF A F—
terpitude.  FXqiE
Fagiag Wt FE g & aEhw g@e
FT & ey st 7 o Q& ata ey
¥ 1| 78 FfHAT gigw gIR Ay W
W& | 3 gR I8 9 97 95
dfS<z gg 9 A 9T et o g
gt g% o | ZAIR A% agq ¥ A0 I
afefaq g | Fg<@ra, veT oag @
6 39 9 * 1T AT F qF ATA-
A ar | AR FT AThA 5 ag 3w
g &1 9 FEE 5 uw Heqr ay
39 Q% & 7 gz fFn o @y ¥ )
F4(fF Ty MR Wdw Sfe 9y
qGT 9T &, TH(Aq 5 HERAF g |
g9 a1g & fag 9 &Y 3 939 fagr 9r
A 7 Wt Tq9 31 g - O 1% arq
T4l g, fedr T & favg fedt as%
#1 AT g @ B ¥ Fw

involving  moral
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g qEEfaral & HTIIT I qgATaY
ser @t g g o fasgwm we@ g0
g3 9 AN FAET § 95 T qUF T
& A o1 g g, By e aafmt
F1 3T q@ ¥ g™ fFAr S o@Er 2
o 6T 78 e =efiy &1 9 g2
T g; afed TE TF AT FT T TF
¥y & AwieE 9t #7v9sT #)

JT T F GET AT TG
g AT Mg AT AT Y FA a0 a4,
zafedt wa § SATaT 9 FEAT ) AT
fad ot wgm fr frar” & st 7@g AT
oT g § IF @ ¥ o 39 faw
7 g fedie & gads § 9]H o
ag 7T & 5 7 9 @qa § M T
g mrar =fgg ar

st @Yo qig : wEw foyfqet |
WY w71 & fF 39 799 I € )

sit qama fag Sgw : 997 @
g T ST @ g AMEd | Ry
AT 1 d7 qgT AT A 7@ IT
&1 9 Iq FEN g A AW qA F
FR_Y JAEAT WO AT FIAT g !

SHrt SANTOSH KUMAR BASU
(West Bengal): Mr. Deputy Chair-
man, I do not propose to be very long
in my observations. This Bill has
evoked considerable interest and some
amount of resentment so far as the
Mudaliar Committee’s Report is con-
cerned. The large numbers of Mem-
bers who have taken part in the dis-
cussion have approached this question
from different angles. There has
been very strong support to the Bill
as well as some aspects of the
Mudaliar Committee’s Report. At ‘he
same time, it cannot be again
that considerable feeling has been
evoked by some observations in the
Committee’s Report for which thsare
seems to be some justification. Sir,
at the very outset, I might tell ycu
that my feeling with regard to these

said *
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observations regarding the regional
aspect of the matter is that these
remarks were uncalled for and un-
necessary. The hon. Minister has
made it absolutely clear, Dr. Kunzru
has said so, Mr, Wadia has said so
and many others have also stressed
it. If this University is situated
in a region which is called Eastern
U. P. it s inevitable that Eastern
U.P. students may seek admission to
this institution and no objection can
legitimately be taken so long as those
admissions are kept within bounds.
Therefore, Sir, I consider it, from one
point of view, justified that my
esteemed friends from the Tastern
U.P. districts should take that line to
some extent. but coming at the fag
end of this debate, it is futile for
me to plead for a calm and dispas-
sionate consideration of the provisions
of the Bill as well-as of the Report.

There is one outstanding circums-
tance, however, upon which it seems
there is complete, almost cent. per
cent. agreement, It is this that this
national institution which has acquir-
ed such world-wide reputation and
international status as a great cenfre
of learning should be maintained and
developed to.the fullest possible
extent. On that point, there is abso-
lutely no difference of opinion in this
House although various points of
view have been put forward with
regard to other matters. Sir, il is
agreed on all hands that this institu-
tion has to be protected from the
machinations of self-seeking groups
and individudals, from indiscipline and
defiance of rules and laws by students
and teachers alike and from the
incitement and exploitation by out-
siders seeking to fish in troubled
waters. That is also a common
ground and, Sir, what is the under-
lying reason for this fundamental
agreement on this point? It is that
the present generation of students
may derive the maximum benefit,
intellectual, moral and spiritual, out
of this great institution and that the
sacred trust which has been lefi to
us by its noble founder may be
handed down in untarnished glory
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and utility to succeeding generations
of India’s youthful students. That is
the general purpose, the general
agreement at which all Members of
this House have arrived. That 1s a
most welcome common  purpose to
my mind, Sir, which has emerged out
of this debate from all sections of the
House. That being the position, I
feel that the criticisms of the Muda-
liar Committee’s Report have been
offered more in sorrow than in anger
and it will be necessary to deal with
them in a spirit of sympathy and
understanding.

Now, Sir, the need for the appoint-
ment of the Mudaliar Commitice has
been questioned in some quariers
but on different grounds by different
Members which appear to me to be
somewhat self-contradictory, It has
been asked, ‘Why this University
should have been singled out whlile
admittedly similar evils exist in other
Universities?” The obvious answer
is that a beginning has to be made
somewhere. This institution is the
foremost of the four Central Univer-
sities, and it has a long history of
grave indiscipline, going to the very
root of the university administration
and affecting its academic stavndards.
All well-wishers of this inslitution
would, therefore, welcome this probe
rather than objeet to it. This objec-
tion seems to have been cancelied by
the contrary objection, namely,
“What was the Government doing so
long? And why is this being done
now?” The reason is because in the
effort to build up the new India, this
University is destined to play a large
and important part in providing the
human material, fully equipped in
intellectual and moral strength. That is
the special reason why this probe has
been carried out in this particular
institution from which so much is
expected so far as the building up of
the future India is concerned. And
that is ample justification, in my
opinion, for undertaking this probe
at the highest level. The Govern-
ment of India deserve the giatitvde
of the entire nation for risirg to the

’

occasion and for instituting this much-
needed enquiry.

Hon. Members are practically
unanimous in paying their tribute to
the eminence and the ability of the
personnel of that Committee. But
criticism has been offered regarding
the terms of reference of the Com-

mittee, by some friends opposite.
These terms of reference appear to
be fairly comprehensive. The main

trouble in the University proceeded
from the indiscipline and power-
politics prevailing there, Well, con-
cerning the question of student indis-
cipline, the Committee has gone
deeply into all aspects of the matter,
some of them admittedly unpleasant.
But that is, by no means tarring the
entire student community with the
same brush as has been pointed out
by my esteemed friend Dr. Kunzru.
The impression that has been sought
to be created among these unfortu-
nate and misguided students is that
the entire student community of the
University has been sought to be
brought within that ecalumny which
has been addressed in respect of some
of them. That is what has been
impressed on the students by those
who are interested in inflaming and
inciting them. But I find this on page
13 of the Report and 1 shall make
a brief reference to what the Commis-
sioner of the Division says. It has
been quoted there on page 13. Please
give me a second so that I may find
the exact place, because so much has
been said on that particular point.
Here it is. The Divisional Commis-
sioner refers to “sfudents visiting
houses and lodges of disrepute and to
certain students being associated with
these.”

Most surely, the Commissioner was
referring only to those limited num-
ber of students who, according to his
information had been doing so, and
certainly not to the general body of
students, in that particular passage.
He referred to those students visiting
such places. He does not mean that
the entire body of students were
indulging in these malpractices,
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Every right-thinking person would |

resent any such statement if the
Commissioner had referred to the
entire body of students. A plain

reading of that passage would certain-
ly not bear out that interpretation.

AN Hon. MEMBER: Was it neces-
sery to mention teachers?

Surt SANTOSH KUMAR BASU:
I am talking about the students here.
The Committee did not stop there,
merely with pointing out the evii
and ending with such a negative
approach. They were very conscious
of the fact that student-discipline
~was very largely connected with the
students’ welfare, their living condi-
tions and their sporting activities and
their intellectual and social contacts
with their teachers for which a resi-
dential university is primarily intend-
ed. So they have made elaborate
recommendations in that regard. I
find reference to that on page B,
paragraph 13 of the Report where
they say this: Talking about lodg-
ings and hostels, they say:

“The result has, therefore, been
that there has been a great deal
of pressure for admission into the

hostels of the University. The
hostels have been overcrowded,
the conditions of residence have

been far from satisfactory and the
bulk of the students have had to
face considerable difficulty in secur-
ing admission outside the Univer-
sity.”

And agai:l, and more elaborately,
they deal with this matter under the
heading “Students’ welfare”. They
1ave gone very deeply into this matter
and have suggested far-reaching and
fundamental improvements in several
directions. The whole passage |is
instinet with sympathy for the stu-
dents, That has been the approach
of the members of this Committee.

Now, coming to the point which
has been raised by my esteemed
friend, Shri Nawab Singh Chauhan,
and several others, that this has
caused great damage and injury to

the reputation of Indian students here
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and possibly abroad, I feel that some
damage might have been caused and
is likely to have been caused. And
we are sorry for it. But when there
is a canker, is it advisable to conceal
it for all time? Why should we not
probe into it in the interest of the
whole nation? After all, we are the
arbiters of our own destiny. We can
stand abuses by other people. Well,
if in trying to solve a problem abuses
come to us, in the usual course, we
cannot stop it. But those who are
right-thinking men, those who are of
generous bent of mind in this country
and outside, will find that this nation,
even if it suffers from a 1little canker,
has also got the courage and the
strength to face it and to own it up
and to try to heal it. Therefore, Sir,
I would only say this much.

(Time bell rings.)

Sir, I will take only two more
minutes. This approach will not be
of any advantage if we ftried to
conceal what is really obnoxious in
our body politic.

Surr B. B. SHARMA: That magis-
trate’s evidence alone was enough?

Suri SANTOSH KUMAR BASU:
He was the Commissioner., He was
not giving any evidence. He was
giving the Committee the result ot
his own experience in these matters,
and it is a very good kind of evidence
even in a court of law, because he is
an officer who is specially charged
with the duty of looking after this
matter.

Surr B. B. SHARMA: But what
is the . . .

Mr. DEPUTY CHAIRMAN: Order
order. Let him go on.

Surt SANTOSH KUMAR BASU:
After all, the Committee has proceed-
ed on certain accepted material and
the Commissioner has stated that the
matter is like this. And prima facie,
it is of some importance.

N

Well, that is not the final word.
Steps will have to be taken by the
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appropriaie authority, after this Bill
has been passed, to mend matters.
I take it that the members of the
appropriate  body, the Executive
Council, or whoever they may be,
will not proceed merely on what the
Commissioner has said or upon the
findings of the Committee. They have
to find out for themselves whether
all this is true or not, They will
have to look into it afresh, so to say,

from all points of view and they
should satisfy themselves and their
own conscience whether all these
allegations are  really correct.

That is not the final word. It was
enough for starting this legislative
process. But that is not enough to
condemn the students.

Surr T. PANDE: Just one question.

Mr. DEPUTY CHAIRMAN: Let
him finish; there is no time for gues-
tions.

SHrRI SANTOSH KUMAR BASU: I
will speak to you later on outside.

SHrr T. PANDE: Just one question.

Mr. DEPUTY CHAIRMAN: What
is the point at this hour?

Surr T. PANDE: The point is this:
There is a list of relations given in
the Committee Report; that is my
grievance

Surr SANTOSH KUMAR BASU: I
am not discussing that. I quite appre-
ciate Mr. Pande’s point. I am
discussing far more important mat-
ters, student-discipline and obser-
vance of decorum on the part of the
students; that is far more important
than the list of some individuals,
relations or otherwise. I am not on
that point at all. Therefore, Sir, I
just conclude by saying that from
my own experience I have seen how
the students are conducting themse-
lves in keeping in confinement or
laying seige to the house of that old
man of seventy-five years, the Pro-

Vice-Chancellor. A solid wall of
human beings had been put up at his
gate; nobody can get in; nobody can
get out; and that gentleman whose
health and life depends on his morn-
ing walk has been deprived for a
period of about fifteen days from
having any such amenity. So is the
Registrar of the University. His old
parents, father and mother, are suffe-
ring from heart trouble and they
also have been kept confined inside
the House and with no amenities
being provided to them. That is ihe
position. So if the Mudaliar Com-
mittee Report in this particular mat-
ter of student indiscipline requires
any corroboration at all, the students
concerned are offering it in abun-
dance at the present time for the last
few days. Those students are show-
ing such indiscipline and lack of
decorum by completely dominating
the University campus that by their
action and conduct, they are prov-
iding the fullest justification and
strongest support to this Bill.

Sir, I conclude with only this obser-
vation that these students have been
misguided. When they are approach-
ed and talked to in a reason-
able manner they seem to return to
the path of reason, but then some
outsiders intervene and again deflect
them from that path and lead them
astray. That is the unfortunate posi-
tion. They have got to be saved;
they have got to be rescued, and ‘hat
too with no further delayz

Mr. DEPUTY CHAIRMAN: Mr.
Saksena. Just ten minutes.

Surr H. P. SAKSENA (Uttar Pra-
desh): Mr. Deputy Chairman, Sir,
my only point in rising up to speak
on this Bill is to add to the congratu-
lations that my friend, Mr, Sapru, con-
veyed to the hon. the Minister of
Education who deserves our meed of
tribute for having brought this Bill
at the most appropriate time although
perhaps because of that Ordinance
the bringing in of this measure here
has been delayed for some time. The
obvious reason for this measure is
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that this national University, as I am
pieased to call it, has been suffering
from this canker in the body polilic
of the University for a long long time
and no remedy has yet been dis-
covered to set it right. So I give this
Bill my wholehearted support.

Now, Sir, I am a champion of the
students. 1 spent the prime of iy
lite from the age of seventeen, when
I was myself a lad of 17, amongst
the young people, and I have not
spent all these long years in vain. I
know and have studied human psy-
chology. I know that the students
are very disciplined and a good set
of people, and there is nothing wrong
with them if the approach made to
them is friendly, brotherly or fatherly.
So there is nothing wrong with the
students. I give me them a carte blan-
che that they are absolutely innocent
and they have got mnothing to be
blamed for. The only thing is that
the teachers, they too should have a
mirror before them. They should
search their hearts and have an in-
trospection into their own selves and
then see who is respongible for this
indiscipline, if there is any among

the students, because it is they who-

put the model before the students,
and when they are themselves in the
day to day life of the TUniversity
indulging in this pressure tactics, pres-
sure politics as it is called, when
these teacher-politicians set naughty
and wicked examples before the stu-
dents, what else can the students
do? They only copy their leaders,
and therefore I submit that the stu-
dents are entirely free from any mis-
chief or any indiscipline whatsoever.
My friend, Mr. Basu, was speaking
of their indiscipline, that they are
besieging the house of this Registrar
or that Registrar. In this long his-
tory of turmoil and confusion in the
Banaras Hindu University was ever
any concrete approach made to the
students, to befriend them and to
bring them to the right path? I am
afraid none worth the name was
ever made and therefore the stu-
dents came to be misguided. 'They
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are only misguided; you can put them
on the right path, on the right track
in no time if you have got any con-
fidence in yourself and if you are
capable of putting them on the right
path.

Sir, the only one point that I want
to deal with this Mudaliar Commit-
tee Report is this, that it is open to
severe criticism; whatever else one
may say in praise of the Commitiee,
I am afraid that the Report is open
to severe criticism, and much of what
it has embodied in the Report shouid
better have been left unsaid.

1

Sir, the hon. the Minister of Edu-
cation has given us a directive that
the Parliament should give a cons-
tructive lead to the Banaras Hindu
University. What lead are we capa-
ble of giving, Sir? That is my grie-
vance. We are ready to help him and
to give him all the constructive lead
that we are capable of. But then
unfortunately our hands are them-
selves tied. We suggest so many
things but they go unheeded; they are
very seldom taken notice of and very
rarely perhaps acted upon.

Sarr P. D. HIMATSINGKA (West
Bengal): He is asking for construc-
tive suggestions.

Surr H. P. SAKSENA: So far as
these constructive suggestions and
the lead to be given are concerned,
it cannot be done in the ten minutes’
time that I have been given and
therefore this matter will have to be
deferred to a more convenient and
more appropriate time.

Mr. DEPUTY CHAIRMAN: You
can write to them. Think over the
matter deeply and write to the hon.
Minister.,

Surt H. P. SAKSENA: Thank you
for the suggestion. It had never
escaped my notice. Please bear in
mind that innumerable men of emi-
nence, benevolence, knowledge, lean-
ing, and philanthropy, ruling princes,
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business magnates and common peo-
ple, all have contributed towards the
founding of the University and that
was all due to the veneration in which
the entire country, the entire nation,
held Pandit Madan Mohan Malaviya,
the founder of the University. Sir,
the whole country is one, is unani-
mous in recommending that the Uni-
versity should be allowed to main-
tain and preserve its national cha-
racter. It should not be allowed to
suffer in any sense whatsoever.

daft arar Wi (VI
Iqgamia wgRg, L. . ..

st qio Ao T AW (qrEE)
AR AT & AT AT AT GIAT FT HIET
fear sma 1 go o & BT AZT Fg
I% &, T Y 33 FgT &g

st o i@ 9 a9 fafawet
qEgE FT JaqT9 AT § |

qfo
| §

st qfo Ao TR {1 : Fo
& TR ¥ gu 7 fea=edt @ §

3% e ¥ wg1 TFAT§ | AT FgAT

2 v go dr& Wvadi 7 UM & g,
g4 ot 3 fawmr =ifeg

Mr. DEPUTY CHAIRMAN:
matj Bhargava, go on.

Shri-

sfte ft aweeT Wi ST Ay
wgiay, fawfaaem ada § aved
FT FHT qTHT 74T § AT A & HIX
W Wi fam aaree feg afafadr
F1 g faar amar 993 gf oga §
" gr aTeawTe § 7 g g1 W ag T
g gfv—TFergearT & agt afew faza
§ @ f——smy § fF oarE g
gfafadr feadt =er & o @ §
11X fFr 99 WM I T
HETHAT Wledg ST & g0 48 9975
T o | 78 §9 W=F § & HG A

giafadr & @ g 3@ @ §, Sew
faa gaer aga 3@ fav

7z fagas S fRoar /41 S g
AT AT §, TAFT § T KT § -
M g7 & 4 fgar 440 #7gag @
5@h g aarg A7 =g g ag
# 9t § B oged agw o anfeaw
QT JTAT 97 9 HY 93T ATaRAF 90
3qifs g sma § f gfafad wady
@A arfgg Ak gfatadr #r adxar
OF agd WAWE d19 § | 7 A
ferg gfvafadt & @ wwafraa adf g,
qeeg ST Fiafedt &, 599 S
¥ #r a7z o fadivz F7 geem &
qrq, grafaq @ g | gafer qa
Fg qftafadt 1 wqag § | ady s
& 7 Fg gt § A 99 IR ¥ Fg
aFdt § 5 gfafedt a1 wdaar aga

wTEaRas 919 § | 9 /19 & 3g o

T AT IS g1 ST § {5 sagar
qr TUFA XA S FEA & g
gt g 1 el oft g g awg #
g TG A= AET § WL AT F §
9% o9 S ra¥ I q AL @ AT
STt & Y SERT g FA & fay ft gH
JEI gHTR IEGT QAT AMeF | AR
5 agag @ froew § o aga
g Taeq W gRT § 9Ty AR S
T Jgar wIgT g Ssa #w) fqaay
A gH 94 @A IT A AES SS9
AT & &Y AT & F1 | gAFT gH
BT T T Fd7 graed ST IGHT oqIX
FIT § gET 011 9T =_T R SEwT
YA FGT SIA | TgT A AT
AR garw fgg fazafarem #1
gAT § | WI@Ed & T WA & g
TF AT, A WG & gy Ag) 418 &
drr, 37 & gfq wgr W@y § 1 R
T AGIYHT ST B gH HY TH AF
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farg @ &7 ? g g 99 g
3 & fr ggar famed § a9
it & 37 fadas 7 @wE FLd
g1

gawr & 9g WY  fF ag faduw
aearft g 1 zafay afe afwafed
FT EATAAT FT FIZLO0 AT rav g qv
# gzaa ) gafu & faar w0 2@y
& Fgm & 7 o cardy fadus av
faeare & fagas @rd, o gfefady
F TIAAT FT A9 @I §F, 3T 7T
ot B T FI T AR FF THR SEH!
AT IB1F qrat faqas @rd qv samar
TGl g |

g9 giaafadt & ar 7 Ja1 fF w737
T & fF g 3ad AmAE #1iR R
|IA & FAF STo TAFOMT IF A,
e oo 7 S98 aTgw 99eT 9, 3
qgT G AL F | FIRO IAHT g IICAT
srar & f& g8 wRT gwad oY
@ S q@AT AT X FA A IS
FfeaTE org 5 339 99 WEW aRe-
HigA< WY AT gL AG FT g
oHT @@ § faarr 3@k i 39 avg &1
. wearfaw fadas amp fear @, W
Y T AZH @ T | AR O gAR
farert daTeir 7 ag AT g fadaw
H AT FT ITHT GATA T 74T fa1
T

qaTfae FREr &7 Y agy ==
g2 &) 7afa & araehy § BF 3@ fadaw
ZH I AT IR RT FR AT AT
a1 5 ag weer § 41 I, AT I/ 47
T AT 1 Jr qErfE #AE e
FY IFT SATKT AT FTAT IgT HGAF
g oar 1 @ F qfF =1 A g
zafaa & W Aoy T [T ared g
AAMAAT FAET A AR AT B Fa—
TR 3F &, B g THA & FTw IqH
R AT s W ag § —

|
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9T § 73 I FFM F gaq off ag7
FIH! qAfaat § 1 J97 FF §F od wg
ML X FIT FF TFAT § 1 IFIA
IAT A Theqor 7 =T IFTT T T THAT
% 1 uw g IR AT R, 4T Yo
q ®gr & - This college (College of

Music) has been under the direction of a

distinguished musician of North India”.
oY F @A g8 Fg 29 5 U5 feu-
fefars rrsitfomm @ ot ad e,
gy fewr AT A A WA A F
guadt £ 937 o=y T | AT 4%
73 fagrdl & gw 7y amar F39 § oK
wfasg § «ft A= =T A=y 8
TT YR FI FRfTF qra41, 93 IT%
a1 gfeqar & AT, FMT gUF A AT
ST AT g9 sAwr e & ey gfus
WO FW |

sl o ai¥ : a2 TITT 7§ {oT-
AT WIEAT &1 &, F AfE007 WG 70§ |
ifea diwTe arg g aferor g & §

SYRAT T AT gEG AT ug ]
fr w37 fefomma whae &Y fone
2 e gz wgr o & fR draw
7T faardt aga & 9a e A A g
TF G 7 F50 & % Sea Jo qlo §Y
TR §, HIT AT & A A qHAA
g, uadfes @ & ) wedlfaw
T qT & wTOT WL HE gafEai
g § @Y I TAA<T FY QA & IIH
dgd =ifgd | WA TSRl F A
A gum § 49 s o ogw wFR A
Ry At fAar 39 & g9 qw At
FT FAT ATH FIaT & AV TATET FL § |
¥ g 78! g & § I B qarawy FIar
%Tﬂ'?f@', Tz qo dro A FG
g ar 7@, av% ¥y a6 7€ s @
fF 37 ag F a7 fE 7 7 fow #x
¥ e oF & fawg q, < ¥A 41, 99
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[t arrar wnia]

a3 Ff3T g7 A7 sArET wegr gar
3T qF SN ¥ §F 748 FFAT Awg A
g fr fa3dt graw a7 fyd Qiat anfes,
39 A8 &\ oE THd a3 fagarqe
sqfyg 4, , 91 fagra §, gAR U
%3 &, 7T F A9AY IF AT FT
ML A17 F1 #7faF ITNT T s
FATT, a¥, SAIET AT Far |

st an fagrd =Al s feqid
arg g fadr &

st @Yo qis : 43 T YTHT FEATHT
AL

YA TSN AT 3P FI AT
fo faarat ezrgd #39 § AT IFIF
M-AIEA-ATTAT & AT WAEET & 7%
q fadfzr #7 91 3% aF =81 f7aw
qz ard & AT WA F AT 39F A9
€1 ary 7z W w3 § F 39 93 A
ag F31 & f5 ag aag gfaafad |
& w8Y, afes ok A ghatadta =g
T FrAal § gar g | FHy g
w7 ¥ agAq § BF g8 sl au Y
g0 & | 9% 99 gw @ § B g
TIIAY 9 &7 & q7 9% AN U AS)
g fF gw f99q gare @ T8 §
q37 7 ®% | wiEa< FI1T T qAqv AT
gnr 1S a1 agdr gear g faey
AT AFA FW | G AW gAY,
drgd T Fd dearsii & 9w oAng
- | T TFAT dEAT § qweral 7T g
qr I TFTT FT Tq4 I FEATH
FHFa Ty sgs g@ A a@d T
Al

T faanfaat %1 amq, § 57 qerqan
AT § #Y7 gqwa w30 g FF a1 waef

faareff & 3 37 a@ & F1 I 4 |
qTIT FT qX AAT & | I TAGLA

w1 Fifas # w=Z1eF g @ wmwr aqr
g, #T &y, e Ffaaq faardf o
ST EZIZF § WRT FqT TE@loATZN 4 |
T a9 i, ana A= i) fyfags ¥
Fgd § T gw ggr =AgT & | wj A
FZd F fF gaTe T qgAr T § |
T qiw g faareff o @ §F 39
75T faad & arg Wy arfasr 7 gefyaa
Tafg & 99 § 5 agf FT e 3.
drs<fag &% ga, IaEr @i
oy & F qIAfa § 93T ATET § AW
T & 39 q% 1 fav G g

(Time bell rings.)

T AT TR T FT 3T AIET FT e 6T
g

4 P.M.

gradr =T oft & 95 98 & fF gure Sy
T UAIaE I § § TR 3191
3WE A 7 WA § 5 g9 d=d
TATET q 49X §, ICY A 99 g9y
gl § zafag 3= fawa | 39 Faar
TRY AEAT | § §F AT 399 &9 agA
F AIFAT qIEqt q qqT T4 I 9R
I F TerHifaw <At ¥ ag wEAr 9Eay
g 5 7 foRdT o oot oo awaar
# fag wrors #ie gfvafady & faanfagy
N UHAT F 9 62 | 7R T qWT
3T aT & a9 FT A% 6 ga gt
1 ot Al § A8 4T &, av §
X FE F Fg qFA g OF faadft wiy
TAATRT 7 AGT HTAT HIT T9 TR FT
St zaR mfggsar  ar gafsfafem
AT AR & 98 99 % &1 A9 1 g9-
fag gark weifas 39, @rg FT ggF
ford 1T & | W F uuF T AT Y
frprer &7 @t gfafedl, soa o
foeaa +ff frsrg € 3 @@ afeT & s
M ITY gATY wiqey g5t g | §
ferarett &r gwTR WrET A, afaes
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MT F9 FFIW A\ afa T =G
T AT qr gara wiaer 1 geeaad
AL ARt R 1 S S
g |

Mr. DEPUTY CHAIRMAN: There
are two more speakers. They may take
about fifteen minutes; and if the House
is prepared to sit, if necessary, fifteen
minutes extra after five, I would like
to give them a chance. I hope we can
do that,

(No hon. Member dissented).

Mr. DEPUTY CHAIRMAN: Mr.
Ram Sahai.

= T AgE (W 93W) IO
gamfy AgEy, I faw @y, o foe
g SUHT, AT T T T THITTE qTEAT,
Sto e fagir @rer AR+t 973 gome
ot HIT IAF qufaAt F S Hew
T FHET § STHI 44 9T & | 399
1 aw w&r § &5 . fqw A Tan @
g AT T 9T ATIRTF § | AfeT
J 3z fadgw g v o9 a= 39 9
FI AFLL AT 797 97 I THFT AT FA
¥ FY oIF TATEE ¥ A ke g
ot 39 FF 1 A qgl gAAfqd 7 war-
fedter off S 3@ geavy 7 97% FA2H
AT I AT F g S, ar S
TS q@ qE &I AATIAT TTH AAL
AT TG AT AT FAGTATT AT gL ATAT
FE AT RE, T AIT LT AMG TG |

UF 19 | A HIAT § T3 §

- foe® a7 w4 @ iR & we-
R fear § WX 98 w77 § 5 399
afeat wifs gt @ faal ¥ samar
aRHT g | A W UF FET T

| et § WIR IEF ATG qA Y AY A
TAAT & | AT 7gl uF qieeafrE
sfezzgz % foar ar § # 99w
NATHeOg) 57 faw 3w a7
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gyag & 5 awfay ar faw s
FrS geqr @Y &, I Wg & mWiaEr
T FIC Y IF SATET AT AT & | THHT
TF FIT 45 § FF Arwer wafaat v
agr g wfys Y & 39 f75 3
TgH AT AT § | AT I FRT I §
5 agt awex & faa7 wra g9 § 9
ZHET 29 S | W & % frar 7 Ry
qE & AT g 2T AT 779 A AT
STE 9TF g7 3 3 ¥ iz FT 9 I09
&1 3 qg #Y uF JEy afew w3 fagrd
& WOET qqT FQ E | 3F wfafaT
e aw &  eafyq a7 &9 & s°%
HTETTE FT AT CHT Zrar g O Sad
St T® a¥g ¥ wrafag safem g9 &
g HAE & oSwEl Wl Sd g
¥ 9z fg@wm ssm 5 3%
FET FATT F X A I q@
Ft fag=ar &7 a0 1 9§ gaaar § 66
T Afeqt $HA Fard wE § 99 wAnar
Afeat sgd fader aFdt § 1 & a7 At
g 5 zad e W arl Fr aE &
a1 feort wrat & 5 Fr a9z ¥ 7g faev-
dq forz g€ & | 7T oAt ad, Ry
TIZATAT 74T A1, FTIT & qTA9 7 IS
qv wsgr grar |

garw gfrafadt &1 & WY [y
g, AT SER W &, AT 3uE
T A AT g [ AdT
qfeq 78T qgT wreEw T fyg sraar
¥ 3% gE frar a1, 7 a9=war g f @
AT I T GFHC &7 Foveqr orsy ot
agl AE § AR TR frw w3q &
F15 sfaq a2t ST 98 gy Ff¥a agf
WATE ) % FAaT § g GuerdT §
fF agi @rm 7 W FHET 99 @ F
HIEAT ANE & | 98 §T a1 &, star &
#7 7z frEza B fv 59w
I FE AT TG 3G T T2 T FIg
FT 97 T g1 | AfFT 37 TF IET FY
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[#T T @gra]

T9g ¥ T AT FLY I §, ag
qUEr #0707 g gfrafads |
& | @g S 9T FT AT KT qTAT AT AT
aarew firg afafedy & fa e &0
A I F T FEF R TqAFE
ST Fahar ¥ FH qdY AT gAY gfa-
afadts & g/ § oF Fiiwgfag
faer amat 7R foe w7 92 399 fasme
fopar war &, 9¥ 9% s9q A= fwar
wiTaT, at sarer Sfaa gt | ¥9q JaEr
7Y & 5 Ta& o grem Jar gd € suy
gfrafadt 1 gF TR qearir g i
IR ag ardy, foasr g9% anr F aga
3@ g1 § AT AT 39 aE T AW @&
HET AT TEATA AT 3@ FT HIG H7
FgT 347 917 §, 974 F g faaaa T
fiF § 57 a1q %1 39 f ofifeafy araa
T § | T areg agt a1 ofkegtw
TF IFT AT a7 78 §, 18 ag et a<g
¥ Ft §), @Y § 7z Fwwar g 5 gara
HIT ATIFT g Faow gy 9mar § fF gw
39 offeafa F1 qard &1 yo7 AW
AR IHT IIA I 3@ famw A
W=l SITT &I &1 TFaAT G |

wq (2u 7 wafy ag gfmiad
g€ gf, ¥ T A AW AR
qfeeie AT AR AT WX AR
fafgzT &9 9 ) FfFT W9 97 gAR
ahria # 4ma § 5 g Ugafy sud
fafgex § | 919 g 3 & A9 T
AAT 9 § a1 SEA T G Ay Ay
J&C g foqar gem =% § gawar
g 5 agt &1 @l grow 2@ F A
g8 ¥ gAR AT wig § | 36% fag

g¥ AT §A Ag FT A0ME AR

g 7@ Ar Wifed | At 7 afz
ggi fFaY w#1T FY T A § av g
IART EX FW FT AT FIAT 187 |

4 uF e o FoT e g
f s, fampr an foamrer, @ 9 sf &
faega orowr <@t € 1 ew Tt A=
NHAX, FFR iz &1 97 e
FXA § AT g0 TR ALy FAfaAfn v
@3 § Af g afa F a A gw
Fg T T T FG § | A qwACT §
f& 3o Fur fF fgid it sg are A
QA & | 59 FALY & exg o Ry
§ 7g AT Ay Ay § WK 7w 3}
A AT FH AR T FF FHT I8LFQ |
dfea s fow awg #7 ggfq =«
W@ § IR AR gard st 9T 7§,
fomg art faarfaal &1 ofted gEy
aFATE T AR A awaar § fF g
afgwrdrmr  fesga @97 T
g, ferg STram & | ady oo § v gt
Tt &Y afrafede o R @wt &
FINAT EET G F1 AN 51T & ) g
7g 3T & 5 w9 qEo Wo AT
Tz a7 el o7 g& @ Srea At
fafguer av w13 &, afeq a3 afa
& a7 gu w9 faare 7 v 1 I
a1 faa =fe & fasga faw 1 3 Y
9, faar w91 7@, afa w1 s55a9
TME A sagr i @ gy §,
Afa Mt g ad afer :1 g T
IR § & g ' & Fiwame adl g)
F aFdl | gafem § faer Wt wERy
q fraet we fF 3 gg a7 faa
FL A faumt & F1daw # 6%
gfrafudie & fret < & QY syaear
#Y | faas adae §, = §, faas
T ©TE & AW § I8 AT ¥ aRe q
Fg TFFT AT ST, ag qT v Y, Afea
# d1 ag =gt g i QT swaeqr w1
fm ot famreft & st oderd #,
I wifaaae &, faedt wee & afor
% gEaee 7 WY W ST FH BT TATA
g1 foad f @ =fier & arm &t qrawe &
& w9 FT FAIE g7 T | 7 &
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T AT T FTH LE F3T al 7 qaq70
g 5 fazam & gardy fewed gr gl
AT 7g A1 FgT@ET ;M gf-feafaa
T AT S T AT AT GIAT AT E,
ag TET AT |

=t qto ATo TAIN : ITHWMIT
Agvaa, € 39 faet 1 qag 1 w37 ¥ faF
s AT | AT 7 37 far 9 A7 F
fed mgrgrmg A A gea®w ga g
g | ®aT |/ S W9 WR qFTemgn,
SR HTGAT| AR TAET g7 AT
M faw 7 ga garg 5 anw I
gfratady w o= 457 Sar =nfed =
Trew fgrgat & oF afaT yfw g 7k
garew ferg gfaafad ga § & 747,
afer gfar 4 oF aoge gfrafad §
SHF §EITIF AT RIgT AT AT G
HYT 377 qI WA AT [UAT qEEH
AT | AF TR A4S g fF Ja qfeq v
48 ¥ fag ofe 7 4 99 3w ¥ 9w
FIE Y, ITHT €37 FT T T IART IAq0
faqar ar 1 g7ar & 78, foeg @ a3
fagr wr=amot 7 faam Fav f93 am
FTF Ffrafaer 71 afees Y aga agmn
a7 | AfFT AT HIT FY A g fF awr
T A1, R TG T A3 & AR a
WE |

AT JATAT WET Mo TATF
SV, S0 MATATT AT AAT HEAT T57 3T
¥ Fwr =7 faframa & @ a2
ferrsram go F afea 37§ W o3 faea-
faamerr AT a1 | SgET FIWO AM
g F AIA § W FArA fazataam
gfufy &7 foté & w9z § 1 39 99 &7
7Y UFE § Aagag 5 3@ fam-
fagrers F grea: feqz 73 F wa-
FAT g1 AR ZNAT e 4 a7 77,
a3, wnfedq I fRar | g
% fqg miwasa Aoy § 1 78 A0
60 RSL—6.
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7 § | 59 "iafew g@a #8717
a0 T F G g o7 oy &
TAT BT B AL FAATEA FIAT | G-
F17 faalaamea 1 ur-afw sgaeqr d
gAY AG FAT ATy, ey ofF qar
TF g9 AAT § FAT F it s g
q9 T W AGT @ aFdr & | qg
a& fazafaaras &1 g1 gla a4 g afew
Y fazafaaeal €, £3 7 #9707 59
§ SATET A aTF QAT AT AT g 1 Al
T FAF THA FAT 3 (6 AT G
qY FT TIEFT (T TIEF T HT I |
areal  sgacyr § fazafaarsmi
qof ETAIATE HIT AL AT 54 AT §
f& 33% aqf & fa7 TaT W7 FETAN
% fat gfaafasy giza s0raT § afF
Iq& 17 a8 A3 & % © Fa7 =g F4r
FIT FL |

wfEy, ag qav |1 E ! AT qATH
gAY fararr-saaeqT 7 8, g AagAF1
F7 & foma w41 a2 3 #1 frmardr §)
ST gHR AYHATT GAT 97T FIAE AT ZA
Tgq @I 1T & | T qafaa w48 w0
feate & 3T AT 9371 81 S9! 97T 97
TET @ AT, {A qgT AT A | I
gtz 9 &€ Y a1d & | e 399 TGy
oAy F1fgd o | @Y g g AAFTATT gAY
g3 FX & q9 gX IgT @3 T 21
gfqatadt wiza ez 7 1 oot fearz
7 Fa1 8 5 faaifaqt 7 agadsr o
mix gfezfenfaa ag & & 1 s=0q
% w7 OF FALY fagda AT § ) gw A
a3 fa=re #XF & qe—¥ agi 79 F
ag fa3aw Far wngar §-—zfefafam
FT A& FIT Jg Faarar aar g
wwHrg v, Tifafesa wdta, faafaay
F g1 3 § W waF @ F 74,
wad fea & faa, ITa1 ST FATE |
qaa & fod, gomaz & fag, sqamw §
fag, SAFH0 STAWT FAT § | ARG
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[5 afo ATe TAHIST]
fozafagra 9 @8 fa-arfafcfra=
AR Eie-aifafefa g fomar #1a
sy NEga FC & & 1 Il
AR, ATIHY 7T § OF mgEaTarg -
ST gAIR S AT 9 AET AT T
RUCEE e ik R HKIEARE A

Mr. DEPUTY CHAIRMAN:, Please
don’t refer to Ahmedabad. Confine
yourself to Banaras.

s qio Ao TEAW : a1 faea-
fearem 7 a1 oifafesm § ag feat
qrfafessr a1t 7 @gr fwar g ML Ia
wgmeraTE ® AT 9T 97 1 @1 7O FEAT
ag & fr ot afafesa oidfa § T faa-
fagt & *ft wvw SaTAT ATRA § AT A
Y AN Bt ATEA § | g AT, -
gy 7T, 7 wrowr 3fte 7 g @an
argaT g 5 aarew 4 o a@r arfafeg
arelT &t & 1 o aifefede T € 9
TR TG TN FLAT § A IR OFA
& fog 9T 1§55 T T Fifaw FEAT
=1feq | ag fergeam &1 qama g | fgeg-
I | aga & qifzar §, F18 qar &
ar NI Fg & 7S wegfaes & ) ar oy
Wfofewa arsf & o7 § T AT 912 Fr
Y @ F 7 T Fr A A A
FH FW 8 |

Surt V. PRASAD RAO
Pradesh): Congress'!

=Y qfo ATo TWIT : FTIHT S
&, AfFT AT Fgaw 3 O a8 weaeAr
FIIAEY TO@GT § M 79,79 gfaafaar
# Y 98 qI3T qET T€ F ) AT A&
q ¥ gfd, svaanfy wg, O
%A1 TrEar g 5 3% fag g #1

& 7 g T frwraar aifgg | www

getl &1, dfwfewsr adfs #1, ag 9@
FraAr =feg |

(Andhra

T fawr ¥ garm  ghmfesr &
SaEqT $g a9 wrat gar 37 fazarg
2 | fafqeT wt sarer afus feg a3 &
zafaq ag qur T FO A Y SR
FfeT & Iadr o Tedt & Todt fawrer
faar smamm 1 fazafaaem 7 foad
faars wR faged § @ e
fegr srem 1 FifE I S AT R F
g ST g o gt Jtfed A i
FT TIT AT AT |

THE AT AT A T § o gf-
afgdY qizw FHArAT FT FART & SqTaT
afysrfag g | go faa Fora T &
qTT Tedt § TR TFTX F1 OF &@qqu
faer wrar =feg faew s ot faswrfart
F A5 ot aF gEe R A g
AT 7 AT AT | gaF Afafaq, 75
A A AT ag 7 A & B e fgeg
faeafaarem” & “feg” wse faarar g
3q% Fax Y fa=e fear st =feg o
wifs “ferg” wsx &t FE wraRgHAT
g 81 “Farew gfafadr” S & ) g
a® ¥ “afew gfrafedY” am adi g
A | T FATA |7 AR g TAT
7 3aqq fret ey 1 717 97 a7 fefer-
ST I AEY ZIAT A1, T8 AT AT 0

I T FE a1 qF Fear o qfpa
3T fag a9g 981 ¥ | T grea A mra
qh At o, ¥ fAwe F7 quyg faar & sa&
foar & arawr gfar mar Fan § | F AT
ST gt g, agT WY 7 dwar g i -
forat =71 Tt 3 foe & 3T R ST
&, o ara wifafew it & 1 gar A
g =ifed | 7 wEar g e faenfagt wy
TR ATT AT AT, STHT o FT TF
e §4F 94T F1fEq | 57 9F AT
faarfagt &1 sre-faame #ik d&e
w5l TG GV, A % g7 IW T AT
TEY @gr @ha | 3 3fer ¥ F wgar
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fs gy faaifaat &1 arfafesa F 727
AT AT A0f2F FIT FT I JgHIT a1
AN § SAF TIHL F AT HTAT AL |
a9, AT & AL ArAAr 8 )

Dr. K. L. SHRIMALI: Mr. Deputy
Chairman, at the outset I would like
to express my feelings of gratitude to
the hon. Members who have participat-
ed in the debate. The debate has
been marked throughout by serious-
ness of thought, sincerity of purpose
and depth of feeling. It was quite
natural, because an institution which
is trying to serve the whole nation is
dear to our hearts, and therefore it is
understandable that strong feelings
should be aroused when we are dis-
cussing a measure like this

Sir, in spite of all such feelings and
some disagreement in approach, in
details, the debate has been very
constructive and I am grateful to the
House for having given general
support to this measure. Throughout
the discussion, there has been a funda-
mental unity of outlook. It is
generally felt that all is not well with
the University, that there is a deep-
seated malaise which has to be
cured and therefore, it is imperative
that we set the University in order. As
far as this is concerned, I believe there
is unanimity of opinion in this House.

I shall confine myself briefly to
certain matters of detail which have
been referred to by hon. Members with

regard to the Mudaliar Commitiee
Report and also the Bill. Hon.
Members have referred to the

Mudaliar Committee Report and they
have pointed out that the Report is
erronecus in certain details and
extravagant in judgment. I have
already conceded the point that the
Report contains certain unfortunate
expressions and references. The
members of the Committee were
motivated by the highest considerations
for the good of the University, but
in the deep concern for the good
name of the University, they condemn-
ed, undesirable things which they
found, very strongly and probably in
sweeping terms. When all this is said,
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however, the fact stands out—and it
is the most important fact—that the
situation as it had developed in the
University was so unpleasant and so
dangerous that it could not be tole-
rated any longer without inviting
disaster not only for our universities,
but also for our national life. I expect
that the House will agree with
me as far as this matter is concerned.
I can understand the feelings of the
Members coming from Eastern U.P.
and I can also understand that those
references should have hurt them.
There are moments in our national
life when we subordinate our personal
feelings in the larger interests of the
universities, social institutions and tha
country. I wish the Mudaliar Com-
mittee had not made a reference to
any group by name. It is not the
intention of the Committee. I am
sorry that some references were made
to the students. We all know that
the members of this Committee have
held high positions in public life and
it could not be their intention to
cast aspersions on the student com-
munity of the Banaras Hindu Univer-
sity The students of this University
are as good as those of any other
university in India or as a matter of
fact, of any university in the world.
The Mudaliar Committee only wanted
to emphasise that the University must
uphold the ideals of good iife.

(Interruptions.)

I have listened with great patience to
the hon. Member. I have got the full
report of his speech here. Sir, I am
surprised that my hon. friend, Dr.
Raj Bahadur Gour, thought that the
Committee had come to hasty con-
clusions. I have already placed cer-
tain documents before the hon. Mem-
bers and I am surprised that even
after looking at those documents,—the
letter of Sir C. P. Ramaswamy Iyer,
the report of Shri Govind Malaviya
and the speeches of Dr. Radhakrishnan
—my hon. friend should think that
they had come to hasty conclusions.
Dr. Gour also said that the Mudaliar
Committee and the Government were
mainly concerned with the problem of
indiscipline in the University. Sir,



2925 Banaras Hindu University [RAJYA SABHA] (Amendment) Bill, 19582026

[Dr. K. L. Shrimali.]

though this has been the major pro-
blem in the University, the terms of
reference of the Enquiry Committee
are comprehensive and I must say
that the Mudaliar Committee has
dealt with practically all aspects of
the University life including office re-
organisation, auditing, stock-taking,
construction of buildings, ministerial
staff and the reorganisation of the
various academic bodies. Because
they have made some mistakes, let us
not condemn the whole Report.

Sir, to my mind, the issue that was
raised, as to wherefrom the majority
of the teacherscome,isirrelovant. A

national University like this should
invite leading professors, emineni
scholars, from all over the country

wherever they are. In fact, in the
early stages, the founder of the Uni-
versity tried to collect great scholars
from all over the country. We are
aware of it. Sir, I would not like to
go into details, I have certain facts
with me which, as far as I am con-
cerned, clearly show that the Uni-
versity has, to some extent, lost its
all-India character. I would not like
to enter into this argument at this
stage because 1 do not want to create
any further unpleasantness and con-
troversy in this matter.

Dr. Gour raised the question of the
Ayurvedic College. I would like to
say that the Vice-Chancellor has made
all possible efforts to obtain the ser-
vices of Dr. Udappa. I personally
begged of the Health Minister to let
us have the services of Dr Udappa.
+ The Minister of Health has written to
say that Dr. Udappa has expressed his
unwillingness to accept this post. He
is again coming here tomorrow morn-
ing and it will be my earnest endea-
vour to persuade him to go to ihe
University and accept this post. But
ultimately, if he declines, what am
I to do? The students of the Ayur-
vedic College are demanding that this
particular person should go and take
the responsibility of the principal-
ship. If the person declines, what has
the Government to do? The students

are on hunger-strike; hostels are be-
ing picketed. This is the situation
which we have to face and face with
patience and understanding.

With regard to the question of the
Ayurvedic College, I would like to
assure the House that it would be my
earnest endeavour to give my per-
sonal attention to this problem. It is
a complicated problem which not only
concerns my Ministry, but also other
Ministries and the whole question of
Ayurveda and its place in the scientific
medicine has to be considered. It
will be my earnest endeavour, in
co-operation with the Health Ministry,
to try to tackle this problem. But, at
this stage, I would like to convey my
request and earnest desire that the

students of the Ayurveda College
should give up their agitational
approach. I have just got news that

one of the students is on hunger-
strike; his condition is serious; his
father came to take him away but the
students would not allow him to go.
These are thingg which are happening
in the University and which might
destroy the University altcgether, 1f
such things continue to proceed.

Sir, 1 was rather surprised that
my friend, Dr. D. P. Singh, had des-

cribed the Mudaliar Committee
Report as Miss Mayo’s “Mother
India”. Sir, I am sorry that he

should have thought it fit to condemn
the Report in these terms. I think it
is wrong to attribute motives to such
distinguished members of the Com-
mittee. Certain facts were placed
before them and they arrived at
certain conclusions and let us not
attribute motives to these people. It
would be difficult for any Govern-
ment to invite any people who hold
such public responsibility if this House
condemns this Report in these terms.
These people are as patrictic as any-
body.

Surr D. P. SINGH (Bshar): I said
that in a somewhat different spirit,
not in the spirit

Dr. K. L. SHRIMALI: I am glad

that my hon. friend says that was not
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kis meaning, These people are as
patriotic as anybody else in the
country.

Surt BHUPESH GUPTA: Not
competent for the job.

Dr. K. L. SHRIMALI: I suppose

they are competent for the job. I
would ask the House to suggest any
better names for a Committee like
this, a Committee consisting of an
eminent ex-Chief Justice of the
Supreme Court, a Committee consist-
ing of two eminent ex-Vice-Chancel-
lors of Indian Universities, a Commit-
tee consisting of an ex-Judge of the
Bombay High Court and two distin-
guished Members of Parliament, one of
whom was connected with the Univer-
sity itself—Mrs. Sucheta Kripalani. 1
would ask the House to suggest any
better team than this.

Surt BHUPESH GUPTA: Go by
the Report. I can give the names
from that side.

Dr. K. L. SHRIMALI: I would not
like to say much more about this
matter. There are one or two things
which I shall place before the House.

My hon. friend, Mr. Jaswant Singh,
I think, condemned the Report for
certain inaccurate statements. I do
not want to defend if there are any
inaccurate statements in the Report.
I think when we appoint a Committee
like this, we should naturally expect

that it should be accurate, that it
should be precise and that there
should be no factual errors. That is

what we wish and we want higher
standards in our public life. I do not
want to defend if there are any in-
accurate statements but I do not think
my hon. friend, Mr. Jaswant Singh
was well informed when he said that
the Central Government was giving
only one-fourth of the total of about
two crores of rupees. He said that
out of nearly two crores of rupees,
the Central Government was giving
only about fifty-five lakhs of rupees.

Dr. R. B. GOUR: Before he passes
! on to another problem, mav I ask the
hon. Minister about the recognition
of the A.BM.S. because I have just_

! got the information in the Consultative

Committee of the Health  Ministry
that the procedure is that the Univer-
sity should apply to the Indian Medical
Council? The Indian Medical Council
will then send its inspectors to examine
the course, curriculum, etc.,, but even
this has not taken place. May I
know from him about the position?
Even an application has not been sent
in.

You
It is

Mr. DEPUTY CHAIRMAN:
may table a separate -question.
a different matter altogether.

Dr. R. B. GOUR: Nopo, Sir, it is not.

Dr. K. L. SHRIMALI: I would like
to inform the hon. Member that, as
I have already stated, in consultation
with my colleague the Health Minister,
I would try to tackle this problem.
The Indian Medical Council is an
autonomous organisation. It is not a
Department of the Government; it
cannot work at the order of the Gov-
ernment and I think the whole thing
will have to be examined. It will be

my earnest endeavour to get this
matter settled as quickly as possible.
That is all that I can say at the

present moment.

I think my hon. friend, Shri Jas-
want Singhji, said that only 25 per
cent. of the total budget of two
crores was being contributed by the
Central Government and, I think he
said that the rest was coming from
donations.

SHr1 JASWANT SINGH (Rajas-
than): 1 took the figure from the
Report of the Select Committee. It
may be wrong.

Dr. K. L. SHRIMALI: 1 do not
know from where the hon. Member
got the figures but I shall place the
figures as they are. The revised
Budget Estimates for 1957-58 are as
| follows: Receipts—Rs. 1,20,98,229 and
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the total expenditure is—Rs.
1,26,94,859. Out of this the following
grants are proposed to be given from
the Government of India:

(i) Rs. 55,50,000, and

(ii) Rs. 1,29,300 for specific pur-
poses and development
schemes.

From the State Governments—

(i) Rs. 2,73,350 from the State of
Uttar Pradesh, and

(ii) Rs. 27,000 from other States.

Now, in this, the Central and the
State Governments contribute approxi-
mately 50 per cent. of the total
receipts and the Central Government
alone contributes nearly 46 per cent.

Sur1 V. K. DHAGE: What about
the rest?
Dr. K. L. SHRIMALI: It comes

through fees and various other sources
but donation is practically negligible.

Well, there is one thing which
is distressing. I think this is a matter
which should concern not only the
people from other parts of the country
but also from U.P. Here is a Central
University where the Central Gov-
ernment is giving the maximum grant.
Let us look at the results obtained in
the Indian Administrative Service and
allied examinations. This is an
analysis of the successful candidates at
the I.A.S. and the allied services
_examinations contained in the Seventh
Report of the U.P.S.C. for the period
1st April 1956 to 31st March, 1957.
The first five Universities, I will name
them, are Madras, Punjab, Delhi,
Allahabad and Agra and the successful
candidates number 79, 45, 45, 30 and
26 respectively. The next are Cal-
cutta, Lucknow, Bombay, Nagpur,
Poona, Rajputana, Patna, Karnatak,
Saugar, Gauhati, Travancore, Utkal
and Banaras. The figures are 15, 13,
11, 11, 10, 6, 6, 5, 5, 4, 4, 4, 4, respec-
tively. Banaras comes nearly almost at
the end. Now, Sir, why is this hap-
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pening? I would like the House to
consider this. This is a  Central
University and the Government of

India are giving the maximum grants
to this University. We are also giving
them maximum  salaries in this
University. Why is it then that at the
competitive  examination in  the
I.LAS. and allied examinations, even
some of the new Universities like
Rajputana and Saugar and Utkal have
surpassed the Banaras Hindu Univer-
sity? I would like the House to
consider the matter seriously. The
truth is that the teachers and profes-
sors in the University are not giving
attention to the studies and to the
guidance of the students. I under-
stand

Panpir S. S. N. TANKHA
Pradesh): May I enquire from the
hon. Minister about the medium of
instruction in the Banaras Hindu
University? Could that be responsible
for this backwardness of standard in
the University?

(Uttar

Dr. K. L, SHRIMALI: There may
be various other factors but this is a
matter which has to be

Sur: P. N. SAPRU (Uttar Pradesh):
Banaras has had a rather low standard
for some time.

Dr. K. L. SHRIMALI: con-
sidered. This should be a matter of
great concern and anxiety to this House
which sanctions large amounts of
grants to this University. The fact is
that the teachers there are dissipat-
ing their energies in various other
activities and leave out their main
work, that is, teaching and research.
If the Mudaliar Committee says this
and brings this to the notice, we are
all offended. I would like to ask the
House to find out the cause of this.
‘What can be the explanation for this
state of affairs? Why have things
come to this pass in the Banaras Hindu
University? Why can’t the Banaras
Hindu University produce leaders in
society who might hold high positions
in our public life? Oxford and Cam-
bridge contributed the largest share in
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building up the elite of the country
and in the building up of the public
life and the administration of England.
Why can’t Banaras Hindu University
‘which is our national University, make
a similar contribution to the national
life of the country?

Sert BHUPESH GUPTA: Did you
ask that question of the vice-Chancel-
lor?

Dr. K. L. SHRIMALI: Thanks to my
friends sitting over there, the Vice-
Chancellor is not allowed to function.

Dr. R. B. GOUR: This is an insinua-
tion.

Dr. K. L. SHRIMALI: This is not
an insinuation. I am stating a fact.
I would like the hon. Member—he has
been there—to find out as {0 who the
people are who are trying today to
disturb the academic life of the
University, who are the students, what
their party affiliations are, who are
trying to ruin the University today,
etc. I would like the hon. Members
to find that out.

Dr. R. B. GOUR: You are run-
ning with the hare and hunting with
the hound.

Dr. K. L. SHRIMALI: It was not
my intention to introduce this heat at
this stage but the hon. Members would
not allow me to finish. They are not
prepared to face the facts that I place
before them.

Surr BHUPESH GUPTA: Do it.

Dr. R. B. GOUR: The only thing
is that they are not facts.

Dr. XK. L. SHRIMALI: Reterence
‘was made, I think by Mr. Amolakh
Chand and also by Mr. Sharma, with
regard to some speech which was
made by Sir C. P. Ramaswamy Aiyer
when he was leaving the University,
Some reference was made to the
present  Viee-Chancellor and we
thought that that was a demaging
statement to make regarding the new
Vice-Chancellor who was “coming in.
My Ministry wrote to him on 28th
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April, 1956, and asked him whether
that statement which he had made
about Dr. Jha was correct. I would
read that letter which he wrote in
reply. This is dated the 4th May,
1956. This letter was addressed to
Mr. Lakhani:

“I have just received your secret
letter of 28th April and own to a
feeling of surprise and indignation.
The so-called report is inaccurate
and mischievous and designed to
denigrate the Ministry of Education.

“There was a meeting of the
Executive Council at which I had
to mention the fact that I had com-
municated to the President of India
and to thc Education Minister”’—the
late Maulana Saheb—“my resigna-
tion of the Vice-Chancellorship of
the Banaras Hindu University. It
is also true that Shri Humayun
Kabir and Dr. Saiyidain had both
spoken highly of Dr. V. S. Jha in
response to my request for sugges-
tion.”

It was open to Sir C. P. Ramaswami
Ajyar to make enquiries of Shri
Humayun Kabir, who had, I think,
left the Ministry by then, or of Dr.
Saiyidain or of anybody in the country
or in the world; it was open to him
and he was quite free to go and ask
for suggestions and people were also
free to give suggestions if they were
asked for such suggestions:

“It was understood and taken for
granted that the Executive Council
in whom lay the right of chosing a
panel should be given some sort of
guidance and advice by the Vice-
Chancellor as on previous occasions.
I relied on the opinions of my
good friends Humayun Kabir and
Saiyidain and told the Council in
strict confidence that persons in
whom I had full confidence had
suggested Dr. Jha's name and thatl
was willing to sponsor his choice
though I was not personally
acquainted with him.”

That, Sir, is very different from the
statement that was quoted:
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“] know that there is active can-
vassing going on in favour of Dr.
R. S. Tripathi, the Principal of the
Arts College and against all other
candidates including Dr. Jha. I
have also made it plain that speak-

ing personally and in view of the
situation (political, party and
personal) in the  University, a
Professor or Principal from the

ranks of the University staff is, in
my opinion, unsuitable whatever his
academic attainments may be.”

This is a very damaging statement
and he wrote this letter after he had
left the University and he had no
axe to grind.

“Evidently the news has leaked

out from one of the members of
the Executive Council”.
There is nothing confidential in  the

University.

“and has been deliberately distri-
buted and circulated with an ulterior
purpose.”

I need not say anything more about
this statement. 1 am sorry to state
that the statement has been quoted,
but the full statement has not been
placed before Members of Parliament
in the pamphlets which have been
distributed. I am also sorry to say
that in the short span of my public
life, never have I seen such propa-
ganda being done against a measure as
has been done by members of the
University and I think that itself dis-
credits the teachers who are in that
University today. A statement was
quoted, but the remaining portion has
been left out and the remaining part
I shall read out. Some hon. Members
quoted out of that pamphlet: ~

“The other name mentioned to me
is that of Dr. R. S. Tripathi. Last
evening Pandit Govind Malaviya
also came to see me”.

He steps in whenever there is trouble
in the University and whenever there
i vacancy. .

|

“and asked me whether I was
against him and he said that he
hopes w  tecewve  considerable
support from the members of this
body. The name of Justice B.
Mullick, the retired Chief Justice of
Allahabad High Court, has also been
mentioned to me.

I have stated myself that at least
three persons should be chosen as
panel and it is now open to the
House to suggest individual names.

If a large number of names are
suggested, the ballot will have to be
adopted.”

“The Executive Council decided
that the names of four persons
should be sent to the Visitor. The
following names were proposed:”.

An hon. Member mentioned the num--
ber of votes, but it is not contained in
the official proceedings of the Execu-
tive Council. I do not know where-
from the hon. Member got his infor-

mation. He seems to have more
information than I.
Suri BHUPESH GUPTA: This.

resolution which

Mr. DEPUTY CHAIRMAN: Order,
order. Let him go on.

Dr. K. L. SHRIMALI: I am reading
from the proceedings of the Execu-
tive Committee.

“The following names were pro«
posed:

Shri M. C. Bijawat,

Shri Gurmukh Nihal Singh,

Dr, R. S. Tripathi,

Pandit Govind Malaviya,

Dr. P. Parija,

Shri V. S. Jha, and

The hon. Justice B. Mullick.

“Votes were taken by ballot and

the following four persons sesured.
the largest number of votes:

Shri M. C. Bijawat
Dr. R. S. Tripathi
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Shri Gurmukh Nihal Singh
Shri V. S. Jha.”

There is no mention of the

Surr BHUPESH GUPTA: He was
the fourth.

Mr. DEPUTY CHAIRMAN: Order,
order.

Dr. K. L. SHRIMALI: The Visitor
has got unfettered power in the selec-
tion of the Vice-Chancellor out of
the panel of names suggested to him.
The Constitution has given him full
powers.

SHRI T. PANDE: On a

Mr. DEPUTY CHAIRMAN: Order,
order. Please sit down, Mr. Pande,
let him finish.

Surt T. PANDE: We want the num-
ber of votes given.

Dr. K. L. SHRIMALI: Will the
hon. Member tell me where he got the
number? Here in the proceedings of
the Executive Council no number is
given. It is for him to tell me where-
. from he got his information.

SHRI
the

BHUPESH GUPTA: But

Mg, DEPUTY CHAIRMAN: Order,
order.

Dr. K. L. SHRIMALI: Wherever
he got it from it is not in this.
It is not contained in the official pro-
ceedings of the Council.

Suerr BHUPESH GUPTA: He came
fourth.

Surr B. B. SHARMA: We want to
know the number of votes obtained.

Dr. K. L. SHRIMALI: 1t does not
give the individual votes.

Surt B. B. SHARMA:
been voting, I think?

There has

r
\
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Mr. DEPUTY CHAIRMAN: Order,
order, No disturbance, please.

Dr. K. L. SHRIMALI: Sir, there are
one or two other points which I would
like to touch. It is not my intention
to enter into any further controversy,
for already we have had a lot of
controversy about this matter. But
I must state the facts as they are. Let
the House give me permission to place
the facts as they appear to me.

AN Hon. MEMBER: And as you
know them.

Dr. K. L. SHRIMALI: Yes, and as I
know them, because I cannot concoct
things as they have been concocted in
the pamphlets that were distributed
here.

Some hon. Member had suggested.
that there was no need in the new

Bill to have a court. Sir, our attitude
in

this matter has been
that we should not disturb
the academic bodies as they

exist in the University. The Mudaliar
Committee suggested that  drastic
changes should be made and the
whole thing should be suspended. But
we said that is not necessary. Let us
keep these bodies as they are, the
Court, the Executive Council and the
Selection Committees and others. What
Government did was to eliminate the
electioneering element from  these
bodies, and to nominate the bodies
for an interim period. There is no
other alternative, with all these
things happening in the University.
Hon. Members have seen not only
what one Vice-Chancellor has to say,
but what several Vice-Chancellors
have to say. With the kind of things
happening in the University, Govern-
ment had no other alternative than
to nominate the members to the Exe-
cutive Council and the

SHr T. PANDE: May I

Mr. DEPUTY CHAIRMAN:
no, Mr. Pande,

No,

Sur1 T. PANDE: May I with your
permission
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Mr. DEPUTY CHAIRMAN: You
cannot speak when the hon. Minister
is on his legs. :

st Ao qi¥: FAAALT WE &
U S AT ATZATE | AREAATT HHET
7 ag g femr ¢ fF fedre saq 1
g\ & g st wrgar g fF owrew @
fgqz =rfwaz fear g fafgex & =
ufrrsqfea aifadz feard, w0 sadq
Srwrd § 7 AT 7 g7 A § 7
qGT H gEU A 7 YFAT AT8AT
g fr forg famafaamea & ot weamos
& St F1EF gy g—-AF BT AT
HqR qriade fear =g & w@s ¥
ot 0T &, AT TET ar efFaagiea F ot
e g, 399 wow A faarg andr v
ST AT F F S 7

Dr. K. L. SHRIMALI: The hon.
Member is raising questions which
have no relevancy to the points that
‘I am dealing with.

As I said, under the present clir-
cumstances, there was no other alter-
native than fo nominate people to
the Court and to the Executive Coun-
e¢il and we have selected people of
the highest integrity and character,
people who have rendered great pub-
lic service to the community and to
the country, for this Executive Coun-
cil. It is after great care and careful
selection and deliberation that we
have nominated these persons on the
Executive Council. After all, the
heavens have not fallen down. The
Court is given certain functions. I
do not want to disturb the Court,
‘because I think it would be a sad day
when public men are not associated
with our universities. There is some-
thing fundamental involved in these
matters. Even though they are nomi-
nated. they must be associated with
the University. It would be a very
-sad dav if the University were to be
-run by an administrator. People here
want to maintain the autonomy of
universities. People want to preserve
the academic life of the University

 and they are here criticising the Gov-
ernment for having kept the Court
as it is. Members have been nominat-
ed, but we have not scrapped the
Court because it has certain import-
ant functions in the TUniversity’s
life. Those who are connected with
the University are fully aware that
public men should be associated with
the Court so that they can give their
advice from time to time. And there-
fore, it was necessary to keep the
Court and to nominate the members.
After all. this is an interim measure.
The heavens have not fallen down.
We have selected the best men availa-
ble in the country. Why are people
so disturbed and worried about this
matter, I cannot understand. After
all, this is a short-term measure and
we are proposing to bring in a com-
prehensive measure when people will
have full opportunity to discuss these
things more fully. An emergency
had arisen

Surr D. P. SINGH: How long will
it take?

Dr. K. L. SHRIMALI: I am com-
tng to that also. Well, Sir, another
proposal was made, and I think it
was made by my hon. friend Shri
Mahesh Saran, and he suggested that
the present Vice-Chancellor should
have nothimg to do with the Executive

Committee, a most fantastic sugges-
tion that I can think of,

SRt MAHESH SARAN (Bihar):
Not this Vice-Chancellor.

Dr. K. L. SHRIMALI: How can
any university run without a Vice-

Chancellor? It is something which
I cannot understand. If the Vice-
Chancellor has lost confidence, the
Vice-Chancellor must go, but the uni-
versity cannot run without a Vice-
Chancellor and the Executive Com-
mittee cannot function without a Vice-
Chancellor. This is the basic princi-
ple of university administration which
I think we should understand.

Sart MAHESH SARAN: Not this

Vice-Chancellor,
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Dr. K. L. SHRIMALI: That is a
different matter. Now  objections
were raised by hon. Members why
he was present at the Enquiry Com-
mittee. Well, Sir, I would like to say
that the old Executive Council where
representatives of some of these so-
called groups were also present passed
a resolution at its meeting held on
27th July, 1957 to the effect that the
Vice-Chancellor will represent the
University at the enquiry instituted
by the Visitor. This was the resolution
passed by the old Executive Council,
as required under the Act itself, and
therefore the Vice-Chancellor was
present according to this provision.
Sir, he had not lost confidence at that
time; he lost the confidence of these
people only after the Report was out.
What has happened in the interval?
Let us examine the whole situation.
This Executive Council, the old one,
was a duly constituted Council and
it had passed this resolution that the
Vice-Chancellor should be present at
the Enquiry Committee. As soon as
the Enquiry Committee Report was
published the Vice-Chancellor lost all
their confidence. Well, we can under-
stand the reasons why this has hap-
pened.

Surr H. N. KUNZRU: Even in the
Allahabad University the Vice-Chan-
cellor was associated with the Enquiry
‘Committee while the enquiry was go-
' ing on,

Surt MAHESH SARAN: The cir-
cumstances were different.

Surr H. N. KUNZRU: Circumstances
were different but the circumstances
that you are thinking of don't exist.

Dr. K. L. SHRIMALIL: Wel}, Sir, I
would not like to enter into further
controversy about these matters.
What is happening in the Banaras
Hindu University is only a symptom of
the greater and more deep seated
disease in our academic life and in
our universities. At present there is
great unrest and confusion in the
minds of young people who study in
the universities. The present instabi-
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lity, confusion, and sense of futility
are largely the result of undesirabie
influences exercised by unscrupulous
groups and individuals on the student

population. I do not blame the
student community. They are as
good anywhere in the country;, I

think it is a failure of leadership, and
we don't realise what great harm we
are doing to the future generation by
exploiting them for selfish political
purposes. Sir, these influences have
to be rooted out from our universities
so that the students might be able to
pursue knowledge and seek truth and
work in an academic atmosphere. If
this does not happen, the younger
generation in our seats of learning
will drift into indiscipline and futility.
Such a drift threatens serious conse-
quences to the health of our society.
We cannot afford to wait in indecision
and apathy in this matter; we have
to act swiftly, wisely and purpose--
fully. Sir, we are dealing with the
future welfare of the youth of the
country and I would like to appeal
to the House again and the members
of the various political groups. Let
us, in the interest of the future
generation, rise above party politics
and party affiliations and help the
future generation by making them fit
to serve our society. All parties and
sections must unite to eradicate the
evil influence which poisons the
atmosphere of our universities. I hope
this Bill will find ready response
among all sections of this House and
among all groups and parties in the
country. This Bill is merely a step
towards establishing better conditions
and higher standards in our wuniver-
sities and making them truly acade-
mic bodies of which the nation can
be proud. Well, Sir, I have done.

There is one more point about
which I must explain. It will be my
earnest endeavour to bring forward
the comprehensive measure as quick-
ly as possible, but I would also like
to tell the House that the Mudaliar
Committee have made certain recom-
mendations which entail certain con-
sultations. The U. P. Government
will have to be consulted. I must also
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consult the University Grants Com-
mission. They are vitally concerned.

Surt P. N. SAPRU: Other Govern-
ments too.

Dr. K. L. SHRIMALI: I have also
to consult the academic bodies of the
University, and all this process will
take some time, but I will assure the
House that I am most anxious that
normal conditions should be restored
in the University as quickly as possi-
ble. I have great respect for univer-
sity autonomy. I would myself feel
unhappy if this situation is prolonged
for a long period, but at the same
time we must understand that univer-
sity autonomy also means certain
social  responsibilities. We must
understand the nature of university
autonomy. If we allow that anything
may happen- inside the campus and
inside the University, nobody can
touch them from outside, that is not
what we understand by  university
autonomy. University autonomy, as
my friend Mr. Sapru rightly pointea
out, always means greater social res-
ponsibility, and I would like to warn
here the various teachers and groups
who are functioning to-day in the
University that unless they show a
greater sense of social responsibility,
unless they understand that they have
a responsibility towards their students
and towards the society, I am afraid
we shall soon lose whatever autonomy
we have inside the universities.

Thank you.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill,

There are no amendments to clauses
2 to 6.
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Clauses 2 to 6 were added to the
Bill.

Clause T—Amendment of Statutes

Mgr. DEPUTY CHAIRMAN: There
are four amendments—two are in the
name of Shri Avinashilingam Chettiar.
He is not here. You move yours, Dr.
Gour,

Dr. R. B. GOUR: I move:

2. “That at page 3, after line 27,

the following proviso be inserted,
namely: —
‘Provided that no officer or

member of the staff who had been
a member of the Court on the
14th June, 1958, shall be renomi-
nated during the operation of this
Act.””

3. “That at page 3, after line 37,
the following proviso be inserted,
namely:—

‘Provided that no officer of the
University or member of the staft
who had been serving on the
Executive Council on the 14th
June, 1958, shall be renominated
to the Council during the opera-
tion of this Act.’”

(The amendments also stood in the
name of Shri V. Prasad Rao.)

Mz, DEPUTY CHAIRMAN: The
clause and the amendments are before
the House.

Dr. R. B. GOUR: Sir, I am not
going into other things and I shall
confine my remarks to these parti-
cular amendments. As regards other
things at the third reading stage I
may have to say something. Sir, I
would beg of the hon. Minister to
consider this question, these two
amendments Nos. 2 and 3 are very
important in the sense that you have
said that the Executive Council is a
new Executive Council, the instru-
ment of your new approach to re-
form the University and it is going
to have the main responsibility in do-
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mmg the new job that you have taken
in your hands. Let me also remind
the hon. Minister that he has accept-
ed a lot of responsibility directly or
indirectly by accepting the proposal
of nomination to all these bodies, the
Court as well as the Executive Coun-
cil. Therefore what is the wrong in
accepting my amendment that those
gentlemen of the staff or the officers
of the University who were members
of the Executive Council on the day
yvou promulgated your Ordinance will
not be renominated for the period
you want this Act to be in operation
because it is this Executive Council
which is going to present a prima
facie case to the Solicitor-General.
It is this Executive Council that is
going to take the final decision after
the case has come back from the re-
-viewing Committee and it is this Exe-
cutive Council that is going to be the
main vehicle, the main instrument of
your new approach, the new responsi-~
bility and the new reforms that you
want to bring about in the Banaras
Hindu University. I therefore, feel,
and very strongly feel, that
my amendment should be ac-
..cepted by the hon. Minister in the
very interest which he has in view.

5 p.M.

Dr. K. L. SHRIMALI: Sir, I am not
accepting this amendment for the
simple reason that the argument
which has been advanced by my hon.
friend does not convince me. Now,
the Bill, as it is, has made all the
necessary safeguards. Those people
who were in the old Executive Com-
mittee would not influence the deci-
‘sions in any way. Take for example
the Vice-Chancellor himself He was
a member of the old Executive Com-
mittee. He will again sit in the new
Executive Council. What will
happen? Suppose a complaint comes
to the Executive Council—it is a very
unhappy thing—about the Vice-Chan-
-cellor. Then the Executive Council
will not discuss that matter. They
will just pass on all the papers to
the Solicitor-General and the Soli-
citor-General if he is satisfieq that
there is a prima facie case he would
then send the thing to the Reviewing

Committee and when the Reviewing
Committee is convinced that there is
a case against the Vice-Chancellor,
then he will not sit in the Executive
Council when the case is being con-
sidered. These safeguards have been

made in the Bill. ‘

Dr. W. S. BARLINGAY (Bombay):
Is ‘Vice-Chancellor’ included in the
definition of ‘Members of the Exe-
cutive Committee’?

Dr. K. L. SHRIMALI: Yes; natu~
rally he is the Chairman of the Exe-
cutive Committee.

*Amendment No. 2 was, by leave,
withdrawn.

Mr. DEPUTY CHAIRMAN: The
question is:

3. “That at page 3, after line 37,
the following proviso be inserted,
namely: —

‘Provided that no officer of the
University or member of the staff
who had been serving on the
Executive Council on the 14th
June, 1958, shall be renominated
to the Council during the opera-
tion of this Act.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:
“That clause 7 stand part of the
Bill.”
The motion was adopted.

Clause 7 was added to the Bill

Clauses 8 and 9 were added to the
Bill.

Clause 1—Short title

Dr. R. B. GOUR: Sir, I mave:

7. “That at page 1, the existing
clause 1 be renumbered as sub-

*For text of amendment, 'U;Lde col.
2942 supra.
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clause (1) thereof, and after the
sub-clause as so renumbered, the
following be inserted, namely:—

‘(2) This Act shall cease to
remain in force at the end of six
months from the date of its
commencement.’”

1. “That at page 1, lines 3-4, for
the brackets and word ‘(Amend-
ment)’ the brackets and words
‘(Temporary Amendment)’ be subs-
tituted.”

(The amendments also stood in the
name of Shri V. Prasad Rao.)

Mgr. DEPUTY CHAIRMAN: Mr.
Avinashilingam Chettiar is not here.

The clause and the amendments
are before the House,

Dr. R. B. GOUR: Sir, I was rather
tempted to accept the amendment of
Shri Avinashilingam  Chettiar if he
had moved it. I did not know he
would be absent; otherwise I would
have asked someone from my party
to just send a note to add my name
to it, but I did not know this was
going to happen. Nevertheless, I
would request the hon. Minister to
let me know when he is going to
bring the other Bill since he is very
emphatic about the fact that very
soon he is going to bring forward
a comprehensive Bill. Prof. Wadia
has explicitly said that he does not
want this for more than a year. He
said six months or if that is not
practicable

Pror. A. R. WADIA: I am not a
Member of the Government; it was
only my personal view.

Dr. R. B. GOUR: You are a mem-
ber' of the House and you can vote
for my amendment because you are
not bound since you are a nominated
Member. Sir, I would like to make
a test of this to see whether this
amendment is accepted or not.
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Dr. K. L. SHRIMALI: I have already
explained to the House that
certain consultations will have to
take place between the various bodies
and the Governments which are con-
nected with the University. I have
already given an assurance that it
will be my earnest endeavour to-
bring forward this comprehensive
measure as quickly as possible and L
think after this assurance the hon.
Member should withdraw the amend-
ment rather than press it to a vote.

Dr. R. B. GOUR: He can give us-
an idea at least. We are not going
tc catch him by the throat.

Dr. K. L. SHRIMALI: The Prime
Minister himself

Mgr. DEPUTY CHAIRMAN:
can he commit himself?

How

Dr. K. L. SHRIMALI: I can’t com-
mit myself to any date; I shall be:
very happy if it can be brought for-
ward even before one year, but I
cannot give a firm date right now.

*Amendments No. 7 and 1 were, by
leave, withdrawn.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That clause 1 stand part of the
Bill.”

The motion was adopted.
Clause 1 was added to the Bill.

The enacting formula and the title
were added to the Bill.

Dr. K. L. SHRIMALI:
to move:

Sir, I beg

“That the Bill be passed.”

Sir, I would just say one or two
words; I would not add anything
more. The greater task still lies
ahead. We have paiseq the legisla-
tion but the problems which lie

“"‘For texts of amendments,.
cols. 2944-45 supra.

vide
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before us are of great magnitude and
we will need the co-operation of all
the Members of this House as well
as of the public and I do hope that
after this debate, after the decision hag
been taken by this House, normal
conditions will be restored in the
University. Things are pretty serious
there. The Vice-Chancellor was not
allowed to enter the campus. The
Pro-Vice-Chancellor's house is being
picketed and the University life is
completely paralysed, and I would
make an appeal to the Members of
this House to exercise their personal
influence. 1 know my friend there
has been to the University and he
knows what is happening and if only
he would exercise his personal
influence he can set matters right and
I would request hon. Members to
make an earnest effort. This is not
a political matter; this is a matter
which concerns the vitality of the

notion; this is a matter which
concerns the whole country, the
whole society and not any parti-

cular political group. I would like
the House to take this measure in
this spirit and try to help the Gov-
ernment in building up and rebuild-
ing this University and making it a
real national University of our coun-
try.

MRr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be passed.”

Dr. R. B. GOUR: I think, Sir, we
can sit for some time.

Mr. DEPUTY CHAIRMAN:
two or three minutes. He has made
an appeal to you. Respond to him
and be done with it.

Dr. R. B. GOUR: Responding to
appeal must also be accompanied with
a certain amount of words. Some
uncharitable remarks have been made
about me by some speakers in the
first reading debate and therefore I
think it would be .

Mr. DEPUTY CHAIRMAN: Yes;
take five minutes and be done with
it.

For
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Dr. R. B. GOUR: Mr. Deputy
Chairman, Sir, well, I have heard
with patience and with a sufficient

amount of coolness—I do not get hot
very frequently—the speeches of hon.
Members during the first reading
stage and also the sweet appeal of
the hon. Minister of Education just
now. But I think

Mr. DEPUTY CHAIRMAN: Now,
yours also must be a sweet speech

Dr. R. B. GOUR: But there is a
little salt in my speech. Now in his
reply to the first reading stage the
hon. Minister travelled from placing
the responsibility for indiscipline:
among the students on the teachers—
which was done by the Mudaliar-
Committee—to pinning the responsi-
bility on my party for the trouble that
is going on. ,

Dr. K. L. SHRIMALI: I do not
think it was so. Let us not accuse
each other. I think all the political
parties are responsible for this state
of affairs that is prevailing in the
University today and all of us must
share the responsibility. I am not
blaming any particular group.

Dr. R. B. GOUR: I am very happy..

Surr V. K. DHAGE: Therefore,
much of that thing has gone.

Dr. R. B. GOUR: That salt has
gone, Now, I must very seriously
tell the hon. Minister that we never
for a moment disagreed with him on
two counts and I think on this matter
there is an element of unanimity in
our House. In spite of the fact that
certain temper or heat was generated
because of certain remarks which I
have already said, two points of
agreement are there. One point of
agreement is that there was some
trouble in the University; and the
other point of agreement is, Tet us
boldly tackle this University. Nobody
has brought the point, as it was
brought in the other House, that there
is trouble in every University, so
why not simultaneously do it? Let
us begin and let us do this here. Now,.
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therefore,

on these two points
there is agreement. I must
tell him that he must have Dbeen
warned sufficiently about the whole

debate, I think that there are certain
things which are really responsible
for certain tempers that have arisen,
for certain emotions that have arisen,
certain excitements that have been
caused, I, therefore, feel that so far
as reforming the University is con-
cerned, in any democratic method
that he takes, with proper care and
consultation, he has our good wishes
for it. After all we can only give
our good wishes from this side so far
as we are concerned in Parliament,
because we are not parties to the
decision. At least we were not parties
to the Mudaliar Committee, we were
not parties to their findings, we were
not parties to the Ordinance, we were
not parties to the policy decisions that
they had taken and that are being
taken. That margin will have to be
there always.
success in his approach to reform the
University. On that account let there
be no difference of opinion, let there
be no mincing of words, let there be
no conflict. Another good news he
has given this afternoon is that Dr.
Udappa is coming tomorrow and
consultations are going to be there.
Much of the difficulties are no more
existing after certain decisions that
have already been taken, after mak-
ing him permanent in Himachal
Pradesh. 1, therefore, again give all
my good wishes to the Government
for their success in persuading him

to accept it in the interest of the
University and College. Also, I
think on behalf of the House Dr.

Shrimali will be absolutely justified
if he tells him that here is Parlia-
ment, Rajya Sabha, which wants that
he should take it as a matter of pub-
lic interest, even though it may cause
him certain difficulty and certain
inconvenience. Therefore, if tomorrow
evening that is possibly decided, I am
sure day atter tomorrow there will
be peace in the Banaras Hindu Uni-
versity so far as the Ayurvedic

College is concerned. As far as the
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recognition side of it is concerned, 1
know it will require time, inspection,
everything. I think when this matter
is being tackled at the highest level
between the Education Ministry,
Health Ministry and the Indian Medi-
cal Council, when they have waited
for twenty years for the recognition
of the A.B.M.S,, another few months,
another year would not matter. But,
nevertheless, I think we have realised
the fact that for the last twenty years
the boys are getting educated, getting
their degree, without any prospects
in life. Therefore, the anxiety is
absolutely genuine, Now, I have been
categorically asked by Dr. Xunzru
and Prof. Wadia as to why is it that
I had not a word of condemnation
for the tactics that the students of the
Ayurvedic college have adopted. Well,
I could put squarely the same ques-
tion to him. Why is it that he has
not got a single word of regret for

' the tactics that the present adminis-

So, we wish him every .

tration of Banaras Hindu University
has been adopting for the last few
years during which they are in
power? Therefore, I openly tell him,
Let you and I together decide on
this. You condemn the trio, then I
disapprove of the tactics, and then
let us go together. There will be no
problem.

Surr V. K. DHAGE: Go where?

Dr. R. B. GOUR: To the students.
But Dr. Kunzru and Prof. Wadia are
very cleverly shielding the cause and
raising the consequences to a very
high pitch unnecessarily. Well, that
is wrong. That is a wrong approach.
You may not be able to solve it and,
therefore, I beg of the hon. Minister
not to

Mg, DEPUTY CHAIRMAN: He
said the University authorities have
done everything to satisty the desire
of the Ayurvedic college students.

Dr. R. B. GOUR: I am sorry.
not correct. For heaven’s sake it is
not correct, In February they said
in three months it would be done,
and in August again the problem has

It is
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arisen. Even now, I have to tell you
that a formal application from the
University has not come to the Indian
Medical Council for recognition. A
formal application, according to the
rules, ought to go to them. I cannot
say, but for the last twenty years this
has been a problem. Let the formal
application go. It has to be viewed
very seriously and I read out to you
from the minutes and the decisions
that were taken in the standing
committee of the academic council on
the demands of the Ayurvedic college
students, where it is said that a
Jetter is being sent.

' Mg, DEPUTY CHAIRMAN: That
will do. He has promised to look
into that.

Dr. RaB. GOUR: Therefore, 1 do

say that here is a problem that has
to be looked into. Again I have my
own doubts about these some impor-
tant people; well, now, at this stage
there is no use going into the details
of the case. I ask only one question
now whether with the present set of
gentlemen who hold the reins of
administration, it will be possible to
reform the University. They may be
very good men. In fact, the Banaras
Hindu University has had to part
with very good men, Dr. Radha-
krishnan, Amar Nath Jha, Dr. C. P,
Ramaswami Aiyar, Acharya Narendra
Deva. I do not think the present
Viee-Chancellor is more eminent than
all these gentlemen, Without casting
any aspersion at this stage, let me
ask you one simple question. With-
out changing the administrative head

of the University today, do you think .

you will be able to carry conviction
to the students of the Banaras Uni-
versity, the citizens of Banaras and
the people of UP.? Let us see to
this very simple thing. Much water
has flowed. Therefore, in your own
interest, in the interests of the Uni-
versity, you have to take a practical
#view of the thing and take a decision
‘'on that. I have not got much to de
with it, but my own apprehension is
that without doing that there will be
‘obstacles in your way.

60 RSD—7. «
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. on whose behalf my friend
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SHrr SANTOSH KUMAR BASU:
It is rather wunfortunate that Du.
necessary to
condemn the new Executive Councilt
and those who have been installed in
power before

Dr. R. B. GOUR: Sorry, I have not ’
done it

Surt SANTOSH KUMAR BASU:
....they are given an opportunity
of functioning,

Dr. R. B. GOUR: I have not done
it.

Serr SANTOSH KUMAR BASU:
My friend had another opportunity of
condemning the action of the students,
but he has not done so. Now, the
thing that we placed before the
students who came to meet us two
weeks ago in the University campus
was this, let the Executive Council
function, without which nothing what-
soever can be done by way of remov-
ing their long-term grievances. That
is the first condition which has to be
satisfied before any forward move
can be taken in the matter of meet-
ing their grievances. They agreed,
but what was the result? When the
Councillors, along with the Vice-
Chancellor who is an integral part of
the Executive Council, were intend-
ing to enter the campus to hold their
meeting, two thousand people were
collected and their entry was barred.
The result was that nothing whatso-
ever could be done. The Executive
Councillors were overwhelmed with
one supreme consideration as to how
lJaw and order could be established,
in order that they might get into the
campus and start functioning. There-
fore, these matters which my friend
has very legitimately referred to are
administrative matters  which have
got to be dealt with 1in the usual
course as laid down by the rules and
the Act, and for which the Executive
Councillors have got to meet, which
was effectively barred by the persons
raised
this plea. I would, therefore, beg of
him not to emphasize this aspect of
the matter so¢ much but to join in a



2953 Banaras Hindu University [ RAJYA SABHA ] (Amendment) Bill, 1958 2954

[{Shri Santosh Kumar Basu.]
common endeavour t{o persuade these
young people away from the path of
unreason to the path of reason, so
that their real grievances can be met
for which every member of the
Executive Council is anxious and
desirous to discharge his function as
early as possible and as effectively as
possible. I would beg of him once
again during this Third Reading
stage to respond to the earnest and
sincere appeal which has been addres-
sed by the hon. Minister and to join
us all in trying to persuade these
misguided people back to the path of
reason so that their own best interests
can be effectively safeguarded by all
concerned,

Surr H. N. KUNZRU: Mr
Chairman, my hon. friend Dr. Gour
said that he did not condemn the
students for the very same reason for
which Prof. Wadia and I did not
condemn the administration. I mean
he meant that he would ask the stu-
dents to give up their present attitude
only when the Vice-Chancellor and
all those connected with the present
administration were sent away. He
spoke first. He did not know what
anybody else was going to say. He
condemned the administration of the
Banaras Hindu University. He
acknowledged that there was a
pressure group in the University, yet
he would not say one word against
the students. I know the reason, and
I can tell him the reason in the lobby.

Deputy

AN Hon. MEMBER: Why not here?

Sert H. N. KUNZRU: It is not
necessary to go into it. The hon.
Member has further said that when

eminent men like Dr. Radhakrishnan,
Dr. C. P. Ramaswami Aiyar and
Acharya Narendra Deva left the
University, why should not a man of
lesser distinction be asked to leave it?
Did the fact that these people severed
their connection with the University
improve the state of affairs there?

Was it for the good of the University | other

that they left it? Or has their
departure from the University only

strengthened the wire-pullers there
and made them bold enough to bring
the University to this pass?

Dr. R. B. GOUR: According to you
they should go after the Reviewing
Committee condemns them.

Surt H. N. KUNZRU: I do not mind
his disturbances. He can interrupt
me as many times as he likes because
I can deal with him effectively. He
regards the dismissal of the present
administration as a very simple
matter. He is not so immature or so
inexperienced as not to realise the

consequences of his suggestion. I am
sure he realises them. He knows
that if the Vice-Chancellor was

removed, no Vice-Chancellor in future
will ever find it easy to carry on the

work of the University. He said
that the students would never be
satisfied unless the Vice-Chancellor
was removed. I have told you

already, Sir, what the students of the
several colleges of the Banaras Hindu
University did in order to express
their disapproval of the conduct of
the students of the Ayurvedic College
and the Law College. I can give you
one more instance of the discipline and
courage shown by the students, the
general body of students. Sir, a short
while ago there was a meeting of the
Standing Committee of the Academic
Council. It considered a  request
made by the students of the Ayur-
vedic College and came to a decision
which was not satisfactory to them.
When the members came out, the
students asked them what the deci-
sion was, and then they prevented
the members of the Standing Com-
mittee from leaving the office where
the Committee had met.

Surr SANTOSH KUMAR BASU:
Until the decision was changed in
their favour.

Surr H. N. KUNZRU: Yes, they
said they would allow these members
to go home only when the decision
was changed in their favour. The
students of the University
came to know of it, and I believe the
students of the Mining and Metallurgy
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«College, of the College of Agricul-
ture, and some other students went to
ithe office building in large numbers
and asked these people that they
should leave the place.

Dr. R. B. GOUR: I am sorry, Sir,
unfortunately Dr. Kunzru is going into
an incident which will again create a
big controversy. I am sure that a
false rumour was spread that the
Principal was detained and then those
students came.

Serr H. N. KUNZRU: My hon.
friend is always very sure of what
he says. That is what he has been
told by interested people,

Dr. R. B. GOUR: In fact the leaders
»f the Action Committee were
responsible for dispersing the students.

Ssri H. N. KUNZRU: Not the
Action Commiiltee. It was this large
body of students that made the Action
«Committee realise that it could not
continue to act in the improper
ynanner in which it had already acted.
And the students did not - merely
belong to the Engineering College.
“They belonged to the other Colleges
also. To say,
rumour which was spread, that the
Principal of the Engineering College
had been detained by the Ayurvedic
students, brought the students of the
Engineering College. to the office build-
ing is absolutely incorrect. So far as
I remember, the Principal of the
Engineering College was there. But
that does not mean that the students
of the Engineering College came
simply because their Principal was
not allowed to leave the office build-
ing by the students of the Ayurvedie
College.

Sir, in these circumstances there is
no justification for asking the Vice-
Chancellor to resign. If this is done,
the consequences will be serious, not
merely to the Banaras Hindu Univer-
sity but to every University in India.
If you want that indiscipline should
prevail everywhere, that a few unruly
students should be put in a position

therefore, that a false -

i every University to do what they
like and to compel the authorities to
bow to them, certainly ask the Vice-
Chancellor of the Banaras Hinda
University to go away. But if you
want the Universities to be temples of
learning, to be places where the
students will learn both to obey and
to command, where they will learn
discipline and spend their time in
diligently acquiring that knowledge
which will fit them for any position
of leadership that they may occupy
in future, then for heaven’s sake do
not yield to this clamour against the
Vice-Chancellor. The Vice-Chancellor
in the difficult circumstances in which
he was placed has done extra-
ordinarily well. He has shown
courage and efficiency in the discharge
of his duties. No action has been
taken by him in any important matter
except with the concurrence of the
Executive Council, and I can say from
personal knowledge that he has never
withheld any important fact from the
Executive Council. Even when action
had to be taken against a Professor,
all the facts were placed before the
Executive Council which contained
people who were against him. There
was a full discussion in sthe Executive
Council and it was only then that the
Executive Council decided to appoint
a Committee of Inquiry. Sir, the only
tault of that Vice-Chancellor is that
he has stood up to those who wanted
to make his work impossible. The
real desire of those who are opposing
the Vice-Chancellor is to compel the
Government to drop the Reviewing
Committee. If the Government is pre-
pared to do that, there will be no out-
cry against the Vice-Chancellor or
against any other authority of the
University. But I am sure it is clear
that the Government is determined
not to yield to this unreasonable
demand. It has made up its mind teo
utilise this crisis to shape things in
such a way as to enable the Hindu
University and all the other universi-
ties in India to function with full
vigour and efficiency, so that the
rising generation may receive the
training that will fit them for the

citizenship of the India of the future.
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Sarr P, N. SAPRU: Mr. Deputy
Chairman. Sir, I desire to congratulate
Dr. Shrimali on piloting this measure
successfully. The House iz entitied
to say that much of the trouble that
nas arisen in regard to this Bill is
due to the sketchy character of the
Mudaliar Committee’s Report. The
House is entitled to expect accuracy
of statement and fullness of treatment
Hom eminent men who undertake (o
serve on  committees. Of  course,
broadly speaking, the picture given in

the Report, as I said, is true. But
there should be everi no minor
inaccuracies in a report of this

importance. Unfortunately, the imores-
sion is that the Report is of a slipshod
character, not expected of men of the
eminence of distinguished men who
constituted the Committee. It should

have been of a monumental charac-
ter.

+

Having said this, I would emphazise
that there should he no undue dalav
in bringing forward a comprehensive
neasure, I am sure there will not
be any undue delay in this.

Reference has been made 10 the
sex-life of the students also. There
must have been scme evidence to tnat
eifect. The sex-life of our students
s, generally speaking, good. I thiak
it compares very favourably with the
sex-life of students in other parts of
the world. I think we can take pride
;n the fact that our students bave a
good and healthy outlook on sex.

I would also like to say that this
House should give ali the support
that it can to the Vice-Chancellor. It
would be a great tragedy indeed if
the Vice-Chancellor were to retire as
g result of this agitation and the work
of other universities would become
very, very difficult. The task of
maaintaining discipline in the univer-
sities will become well-nigh impos-
sible. Our students have to be
encouraged to learn the art of seif-
restraint and self-restraint alone can
make them great.

Mr, Deputy Chairman, I would like
to say that I share the feelings of my
friends of Eastern U. P. in regard to
things that have been said about
Eastern U.P. but I would not attach
too much importance to some stray
remarks here and there.

Dr. SHrRiMaTI SEETA PARMA-
NAND: Sir, I would take only one
minute. I would make g request to
the hon. Members of the House that,
after all the discussion here, after
getting a full opportunity to put their
views before the House, they-—parti-
cularly those from U.P.—should now
take the opportunity to go to the
University as a sort of Peace com-
mittee and impress upon the students
to forget the past and take everything
in a new spirit. I would also like to
make a suggestion on the floor of the
House that the Vice-Chancellor should
take all the criticisms as a sort of
suggestion and he should take it as a
challenge of those unruly elements to
bring order in the University.

My request to the people in the
Opposition would be to stop using
the student population for whatever
purpose it may be, as their future may
be .

Dr. R. B. GOUR: I am not going
to accept that the Communist Party-
is responsible for this,

Dr. SuriMmaT: SEETA PARMA-
NAND: I would like to say this to
any other party also. There is no'
doubt that there are many parties
which have got their political offices
in the Campus. I would like 10 say
that judging from the trend of the
speeches 1n this House, the Opposition
also has jomed in this move to the-
Campus. After all, the students are
of an impressionable age. They would
even like to go to the Vice-Chancellor
and shake hands with him and say,
“Let us forget the past in the interests.
of the country” as was so nicely
put by Dr. Kunzru. Let us begin a:
good era for the country and this will
be a good lesson for the other univer--
sities. I hope Dr. Shrimali will
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"appoint a small Committee and we -
wait for the next comprehensive Bill |
in the proper atmosphere.

Dr. K. L. SHRIMALI: Sir, 1 have
nothing more to add. I would only
like to say that, now that this House
is passing this Bill, the students and
teachers will bow to the decision of
this House and accept this Bill. I
would also like to say that the future
of our country is at stake. The Banaras
Hindu University is a test for us. If
we can put this University right, this
will have its effect on other univer-

_sities of our country. We must look

at this as a national problem and if
this is not handied properly, it will
affect our whole national life.

L

60 RSD—S.

Thank you.

Mr. DEPUTY CHAIRMAN:
gquestion is:

The

“That the Bill be passed.”
The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 11 A.Mm.
tomorrow,

The House then adjourned
at thirty-eight minutes past
five of the clock till eleven of
the clock on Friday, the Zth
September 1958.

.-



